HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok Kk k

[NOTIFICATION }

No: 73 2. — of 2026/RG/LP Dated_ "\ - .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abrar Ahmed
S/O Abdul Qayoom
R/O Panihad, Tehsil Koteranka, District Rajouri

Vide Notification No. 969 of 2023/RG/LP Dated 31.05.2023 has been declared

as Absolute/Final.
WM]%
(Syed Mujtaba Hussain)
ngjt;?\}r Administrat%;n

No: | 200U~ /ReLP  Dated® 7 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Rajouri.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
y (5 Mr. Abrar Ahmed, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ok

ENOTIFICATION }

No: \32 of 2026/RG/LP  Dated t\ .. .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ajaypal Singh
S/O Bhagat Singh
R/O 85/1 Ajit Nagar, Gadigarh Upper, Tehsil South Jammu, District Jammu

Vide Notification No. 7367 of 2021/RG/LP Dated 12.08.2021 has been declared

as Absolute/Final.
W\%
(Syed Mffjtaba Hussain)

Re\ajjgj(r Administra%t(m

No: \58\) .\ /RGP  Dated O\ - .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Ajaypal Singh, Advocate
...... for information and necessary action.

S

Regis




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k ok %

{NOTIFICATION}

No: \ 34 of 2026/RG/LP Dated &7\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Bhupesh Mehta

S/O Krishan Lal Mehta
R/O H.No.122/2, Sanjay Nagar, Tehsil Jammu South, District Jammu

Vide Notification No. 80 of 2023/RG/LP Dated 10.02.2023 has been declared as
Absolute/Final.

By Order

e
(Syed Mujtaba Hussain)
Registrar Administrat'%n

No: \ L8201 /RGP  Dated_N|  .04.2026

Copy forwarded to the:-

1x Principal District and Sessions Judge, Jammu.

Z: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammul.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Bhupesh Mehta, Advocate
...... for information and necessary action.

&

3 U‘\\%
Registra:&dministratlog




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k%

[NOTIFICATION }

No: \2S  0of2026/RG/LP  Dated N1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Arfan Ahmed
S/O Abdul Hamid
R/O Village Swari, Tehsil Koteranka, District Rajouri

Vide Notification No. 970 of 2023/RG/LP Dated 31.05.2023 has been declared

as Absolute/Final.
%ﬁ\%
(Syed Mujtaba Hussain)
R%r Administraﬁ%l/l

No: V 208 35 /RG/ILP  Dated_(\1 .04.2026

Copy forwarded to the:-

By Order

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Rajouri.

. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information &nd

also keeping record of the same.
HW?«G

7. Mr. Arfan Ahmed, Advocate
...... for information and necessary action.
Re\éi?:x‘ dministra i(tg/



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok koK ok

(NOTIFICATION }

No: |3k of 2026/RG/LP  Dated &\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Karan Singh
S/O Krishan Singh
R/O Vill. Sungal (Lehar), Tehsil Akhnoor, District Jammu

Vide Notification No. 2165 of 2023/RG/LP Dated 28.09.2023 has been declared

as Absolute/Final.
W‘v@vz
(Syed Mijjtaba Hussain)

Registrar Administra%)n

Ve
No: V282 €.\ /RGLP  Dated 1 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4 President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
p Mr. Karan Singh, Advocate
...... for information and necessary action.

N&wﬁ%ﬁﬂw
Re%gil;l\5< Administr UW

S



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

@OTIFICATIONW

No: _\} of 2026/RG/LP Dated_U\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohd Imran
S/O Razaq Ahmed
R/O Potha, Tehsil Surankote, District Poonch

Vide Notification No. 2170/RG/LP Dated 28.09.2023 has been declared as
Absolute/Final.

By Order

o> oY(>%
(Syed Mujtaba Hussain)

thi}s&t:g(r Administrats'g)/n

No: N\ABMM_S\ /RGP  Dated N .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Imran, Advocate
...... for information and necessary action.

Reg};i‘gig Administ at?;)n

o -



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok K

[NOTlFICATION J

No: _\2Q of 2026/RG/LP  Dated_ D\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Shariq Mehmood
S/O Mohd Azad
R/O Village Janyar, Tehsil Haveli, District Poonch

Vide Notification No. 2161 of 2023/RG/LP Dated 28.09.2023 has been declared
as Absolute/Final.

By Order

e
(Syed Mujtaba Hussain)

ReWAdministraty

No: V3852.-S9 RGP  Dated U] .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 {8 Mr. Shariqg Mehmood, Advocate
...... for information and necessary action.

R(iiitr Y Administrat%n




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k ok %

[NOTIFICATION }

No: \33  of2026/RG/LP  Dated S .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abid Malik

S/O Majid Hussain

R/O House No.70,Lane-2, Malik Market, Channi Rama,
Tehsil Bahu, District Jammu

Vide Notification No. 2704 of 2023/RG/LP Dated 22.12.2023 has been declared

Registrar dministratﬁyl

By Order

No: \3R&0- b1 /RGP Dated N .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Jammu.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abid Malik , Advocate

...... for information and necessary action.

;0
Registrapt Administrat



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k ok ok

ENOTIFICATION }

No: \MU  of2026/RG/LP  Dated S\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Kunal Sharma
S/O Hakumat Raj
R/O Ward No.10, House No.6, Vijaypur, District Samba

Vide Notification No. 2739 of 2023/RG/LP Dated 26.12.2023 has been declared

as Absolute/Final.
Wajﬁ 2¢
(Syed Mujtaba Hussain)

Regisgg\r Administrati%il

By Order

No: \RRAR.\S /RGP  Dated N .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Samba.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

D. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
1. Mr. Kunal Sharma , Advocate
...... for information and necessary action.

W@?{E‘ﬂ%
R;iﬁ«gi: Administr n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

@OTIFICATION }

No: \\\\ of 2026/RG/LP  Dated '3\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohd Ikhlaq
S/O Faiz Mohd
R/O Bhattian Morhian, Tehsil Thanamandi, District Rajouri

Vide Notification No. 61 of 2024/RG/LP Dated 20.02.2024 has been declared as

Absolute/Final.
By Order
o
(Syed Mujtaba Hussain)
Reéi;)gq:' Administratﬁgn
No: \ . /RG/LP  Dated_O] .04.2026
Copy forwarded to the:-
1. Principal District and Sessions Judge, Rajouri.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Ikhlaq, Advocate
...... for information and necessary action.

Y >C

.0}
Administratjon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® k% ok ok

{NOTIFICATION J

No: _\\\n .  0f2026/RG/LP  Dated % .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Palvi Magotra
D/O Mool Raj
R/O W.No.2, Channi Mansar, Tehsil Majalta, District Udhampur

Vide Notification No. 64 of 2024/RG/LP Dated 20.02.2024 has been declared as

Absolute/Final.
‘Wﬂﬁ]%
(Syed Mujtaba Hussain)
Re@{g&&Administrati%
No: \ SRBE-A\D /RGP  Dated b:] .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

0. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
4] Ms. Palvi Magotra, Advocate
...... for information and necessary action.

Re@rar Administ g‘t{' n

*H
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok ¥ ok

[NOTIFICATION }

No:_ \M\2  of2026/RG/LP  Dated &1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Priya Rani
D/O Jeet Raj
R/O Village Targwal, Tehsil Akhnoor, District Jammu

Vide Notification No. 2784 of 2023/RG/LP Dated 26.12.2023 has been declared

as Absolute/Final.
VW m\%
(Syed Mujtaba Hussain)

Registrar Administrati?;

By Order

No: \DRA2 Q00 /RGP  Dated U\ .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2: Secretary, Bar Council of India, New Delhi.

B Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

o. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Priya Rani, Advocate
...... for information and necessary action.

\@@@V(%
Reg\i;i;\‘:}n;?dminis ra 1?(6111
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® K ok ok ok

{NOTIFICATION}

No: \\\y of 2026/RG/LP  Dated | .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Shokit Ali Inqlabi
S/O Shah Mohd
R/O Panihad, Tehsil Koteranka, District Rajouri

Vide Notification No. 81 of 2024/RG/LP Dated 20.02.2024 has been declared as

Reg;sgt}&ar Admlmstratl}

No: \?)J o\- O8N /RGP Dated 1 | __.04.2026

By Order

Copy forwarded to the:-

1. . Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

- Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

B; CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Shokit Ali Inqlabi , Advocate

...... for information and necessary action.

yé
Registrar, Admlmgtrltu%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

{NOTIFICATION}

No: \\g of 2026/RG/LP  Dated ] .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Deepika Gupta
D/O Sanjeev Gupta
R/O House No.101, Sector 2, Trikuta Nagar, Tehsil Bahu, District Jammu

Vide Notification No. 1221 of 2024/RG/LP Dated 23.07.2024 has been declared

as Absolute/Final.
et porepec
(Syed Mujtaba Hussain)

Registrar Administraf%)n

By Order

SN

No: \309-\ & /RGP  Dated 0\ .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Deepika Gupta, Advocate
...... for information and necessary action.

N@fyﬁ ?4=
Reg\:ﬁs>A W’\ge Administragon

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k% ¥

[NOTIFICATION J

No: Mt of 2026/RG/LP Dated_(\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Parul Rajput
D/O Shamsher Singh
R/O V.P.O Barolla, Tehsil & District Udhampur

Vide Notification No. 995 of 2022/RG/LP Dated 28.07.2022 has been declared

as Absolute/Final.
My
(Syed Mujtaba Hussain)
R%%&%Administrati%l

No: \ 23U\ -2\ /RGP  Dated N\  .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

) Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y 48 Ms. Parul Rajput, Advocate

...... for information and necessary action.

Wﬁﬁ%
Reg\iés;\ol;a}dY Admini tratm%(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

[NOTIFICATION ]

No: '\ of 2026/RG/LP  Dated &1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Naklesh Sharma
S/O Mohan Lal Sharma
R/O Village Palli, W.No.03, Tehsil Bari-Brahmana, District Samba

Vide Notification No. 1231 of 2024/RG/LP Dated 24.07.2024 has been declared

as Absolute/Final.
“}Wﬁqm‘%
(Syed Mujtaba Hussain)

Registrar dministrat'g;l

By Order

No: V‘o“\l&' ~ 32 ./RG/LP Dated_Q7 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5- CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Naklesh Sharma, Advocate

...... for information and necessary action.

‘ L@&’dﬂoﬂl)—é
R(@\ig’% Administr tiO%5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% k¥

{NOTIFICATION }

No: —_\\§ of 2026/RG/LP Dated_T .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Bhavika Malhotra
D/O Rajesh Malhotra
R/O Rehari Colony, Tehsil & District Jammu

Vide Notification No. 564/2022/RG/LP Dated 27.05.2022 has been declared as

Regist&gﬂ\Administration

By Order

No: \ \QA22.\0 /RGP  Dated | .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Bhavika Malhotra, Advocate
...... for information and necessary action.

Nadsbor e
Registrar Administratjon
A b

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

[NOTIFICATIONJ

No:  \\q of 2026/RG/LP  Dated ©\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Jyoti Chowdhary
D/O Madan lal
R/O Lower Thathar, Ban Talab, Tehsil Jammu North, District, Jammu

Vide Notification No. 1491 of 2021/RG/LP Dated 16.12.2021 has been declared

as Absolute/Final.
M%%{EW
(Syed Mujtaba Hussain)

Registrar, Administrati%n

Wk

By Order

No: \3AW\.\Q /RGP  Dated 01 .04.2026

Copy forwarded to the:-

if Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4 President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Jyoti Chowdhary, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok k%

{NOTIFICATION }

No: \SQ of 2026/RG/LP  Dated O\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rizwana Bukhari
D/O Noor Zaman Shah
R/O Gholad Near Sub District Hospital, Tehsil Mendhar, District Poonch

Vide Notification No. 1251 of 2024/RG/LP Dated 24.07.2024 has been declared
as Absolute/Final.

By Order

o &
(Syed Mujtaba Hussain)

Reggisig& Administrat%n

No: \’SO\\‘\(\ﬂgQ /RG/LP Dated_0\ .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Rizwana Bukhari, Advocate
...... for information and necessary action.

A

o[y 6

Reiéig::’% Administraﬂ}gn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® Kk ok ok

{NOTIFlCATION J

No: \S\ of 2026/RG/LP  Dated_T\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Rabia Qadir
D/O Ghulam Qadir Naik
R/O Khablan P/O Behrote, Tehsil Thannamandi, District Rajouri

Vide Notification No. 1256 of 2024/RG/LP Dated 24.07.2024 has been declared
as Absolute/Final.

By Order

5[4
(Syed Mujtaba Hussain)

Reg@%dministra@gn

No: \ 32 S1-&\ /reP  Dated O .04.2026

Copy forwarded to the:-

1: Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

D CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Rabia Qadir, Advocate
...... for information and necessary action.

M‘ﬁ%lﬁ‘% .
Registr, £;v/?dmi is ratlﬁn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ¥

{NOTIFICATION}

No: \S3. of 2026/RG/LP Dated O] .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ramneet Sharma
S/0O Rajinder Kumar Sharma
R/O Village Dandi, Chabri, Tehsil Bhalla, District Doda

Vide Notification No. 1254 of 2024/RG/LP Dated 24.07.2024 has been declared
as Absolute/Final.

By Order

D »
(Syed Mujtaba Hussain)

Regi Kra%Administraﬁ;m

No: \2QALS-T\D. /RGP  Dated 07\ . .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Doda.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
...... for information and necessary action.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
also keeping record of the same.
u/&@&ﬁﬁl%
istrar Administrati

the official website.
i Mr. Ramneet Sharma, Advocate
Ak
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

[ NOTIFICATION }

No: \SX  0f2026/RG/LP  Dated D"\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Himani Rathore
D/O Yash Pal Singh
R/O Ward No. 10, Tehsil Hiranagar, District Kathua

Vide Notification No. 1888 of 2023/RG/LP Dated 11.09.2023 has been declared

as Absolute/Final.
(Syed Mujtaba HEssam)

Regiét&lr::fdministra%n

No: \'SQ\'\SJSQ /RG/LP  Dated U\ . .04.2026

By Order

Copy forwarded to the:-

1: Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

2 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Himani Rathore, Advocate

...... for information and necessary action.

\@@%ﬁ%
Reglstr Admin str tl%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ok %

{ NOTIFICATION }

No: _\S\ of 2026/RG/LP Dated_O°\. .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shallu Kumari
D/O Roop Lal
R/O Ram Bagh, Satwari, Tehsil Mandal, District Jammu

Vide Notification No. 1148 Dated 10.01.2020 has been declared as
Absolute/Final.

By Order

>€
(Syed Mujtaba Hussain)

Reéii}?%Administra‘%m

No: \AWN\-DN8 /RGP  Dated O\  .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Ms. Shallu Kumari, Advocate
...... for information and necessary action.

mﬁmﬁm
Registrar Administrat

S

9
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % k% ok

{NOTIFICATION}

No: \SS  0f2026/RG/LP  Dated O\. .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Arushi Sharma
D/O Romesh Chander
R/O Rada Da Kot, Malhar Tehsil & District Udhampur

Vide Notification No. 1838 of 2023/RG/LP Dated 06.09.2023 has been declared
as Absolute/Final.

( )

Regist gﬁdministm%ﬁm

No: \2ARNA-AL /RGP  Dated U\. .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Udhampur.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Arushi Sharma, Advocate
...... for information and necessary action.

bt
Registrar Admlnlstratin

A

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

{NOTIFICATIONJ

No: \S(  of2026/RG/LP  Dated ©\..04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sahira Latief
D/O Abdul Latief Sheikh
R/O Wazir Mohalla, Ward No.2, District Kishwar

Vide Notification No. 1262 of 2024/RG/LP Dated 24.07.2024 has been declared
as Absolute/Final.

By Order

Gl
(Syed Mujtaba Hussain)
Registrar Administration
S

No: \TS:R'\ -\\\m /RG/LP  Dated 01 . .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kishtwar.

2: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kishtwar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Sahira Latief, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

{NOTIFICATION )

No: \S|  0f2026/RG/LP  Dated \\. .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sayeda Iram Batool
D/O Mukhtar Hussain Shah
R/O Sanai, Surankote, Tehsil Surankote, District Poonch

Vide Notification No. 1273 of 2024/RG/LP Dated 25.07.2024 has been declared
as Absolute/Final.
By Order

vy (>¢
(Syed Mujtaba Hussain)

Registrar Administratjon
VS

No: \“\%S}\L /RG/LP  Dated O\- .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Ms. Sayeda Iram Batool , Advocate
...... for information and necessary action.

o[>

. &
Registrar' Administration

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok %

{NOTIFICATION J

No: \S§ of 2026/RG/LP  Dated t\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Munaza Tabassum
D/O Tariq Hussain Bhat
R/O Mohalla Bun, Tehsil & District Doda

Vide Notification No. 1907 of 2022/RG/LP Dated 14.11.2022 has been declared

as Absolute/Final.
%@%ﬂw
(Syed Mujtaba Hussain)
Reéig;%r Administraq';m

No:\\\ W23-20 /RGP  Dated \|  .04.2026

By Order

Copy forwarded to the:-

1 Principal District and Sessions Judge, Bhaderwah.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Doda.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Munaza Tabassum , Advocate
...... for information and necessary action.

h LA@ % !vé
Regis;wAd&iniﬁ ation

al o

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k ok ok

[NOTIFICATION}

No: \SA of 2026/RG/LP Dated \"\. .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Shubam Sharma
S/O Ravinder Sh?khar
R/O W.No.11, H.ITJO.138, Mohalla Shiv Nagar, Tehsil & District Udhampur

Vide Notification No. 1281 of 2024/RG/LP Dated 25.07.2024 has been declared

as Absolute/Final.
utike._ 1o
(Syed Mujtaba Hussain)
ReWAdministratiqg

No: \ARQ 2W\-08Q /RGP  Dated U\. .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Shubam Sharma, Advocate
...... for information and necessary action.

.%@\?6
Ri&ftﬁl{ Administra u@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok %

{ NOTIFICATION }

No: | &0  of2026/RG/LP  Dated ©\. .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ajay Kumar
S/0O Joginder Kumar
R/O Bharnara, Tehsil Majalta, District Udhampur

Vide Notification No. 2004 of 2024/RG/LP Dated 16.08.2024 has been declared

as Absolute/Final.
o M| 26
(Syed Mujtaba H ss\ain)

R@w Administratfgn

No: \4 NA- 3K /RGP  Dated OV. .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Udhampur.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Udhampur.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 g Mr. Ajay Kumar, Advocate
...... for information and necessary action.

Reiisi:if( Admin[st[[:%:n

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

{ NOTIFICATION }

No: \A\  of2026/RG/LP  Dated &1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Bin Yameen Firdous
S/o Yahaya Firdous
R/o Ahmed Colony, Near City Hospital Bathindi, Tehsil Bahu District Jammu

Vide Notification No. 2603 of 2024/RG/LP Dated 24.10.2024 has been declared
as Absolute/Final.

By Order

N
(Syed Mujtaba Hussain)

Rﬁﬁg%r Administrati%l

No: M f\\\ /RG/LP  Dated 071 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

7 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y & Mr. Bin Yameen Firdous, Advocate
...... for information and necessary action.

N

G 6
Registrar, Administration

N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok % ok

{NOTIFICATION J

No: \KkY.  0f2026/RG/LP  Dated | .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Deepak Kumar Sangral
S/o Shri Raj Kumar

R/o Gho Rakwalan P.O Gho Bhahmana, Tehsil Ramgarh, District Samba

Vide Notification No. 2665 of 2024/RG/LP Dated 24.10.2024 has been declared
as Absolute/Final.

By Order
H&@qﬂw
(Syed Mujtaba Hussain)

Re%fsgt\{ia/i‘< Administratt%n

No: \\‘\B\\S" $). /RGP  Dated 8] .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Samba.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

B. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Deepak Kumar Sangral, Advocate
...... for information and necessary action.

L\%M@ﬂm[%
Re%é;&rfﬁ? Administr tn%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ok

[NOTIFICATION J

No: \k2  0f2026/RG/LP  Dated 1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Jyoti Dhar
D/O Piarey Lal Dhar
R/O Ranjitpura Gole Gujral, Talab Tillo, Tehsil & District Jammu

Vide Notification No. 2001 of 2024/RG/LP Dated 16.08.2024 has been declared

as Absolute/Final.
Wﬂm%
(Syed Mujtaba Hussain)
Rg\g}w Administratg\n

No:\\\%g 3-060  /RGLP  Dated 07\ . .04.2026

By Order

Copy forwarded to the:-

ik Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Jyoti Dhar, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ¥

[ NOTIFICATION }

No: \&\ of 2026/RG/LP Dated O\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Vishakha Sharma
D/O Kali Dass
R/O Industrial Estate, Dhar Road, Gole Mela Rathian,

Tehsil & District Udhampur

Vide Notification No. 1319 of 2024/RG/LP Dated 25.07.2024 has been declared
as Absolute/Final.

By Order ‘
W@w
(Syed Mujtaba Hussain)
R(iﬁ\g%r Administraf}(;n

No: \N 0 K\ ~-LAR /RGP  Dated O\ .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Vishakha Sharma, Advocate
...... for information and necessary action.

\’\‘ﬁﬁ%ﬁﬁ%
Refis({;ilél\' Administ ati%l

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok %

{NOTIFICATION J

No: \8S  0f2026/RG/ILP  Dated &1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Kaynat Anjum
D/o Shakil Ahmed

R/o0 Gool, Tehsil Gool District Ramban

Vide Notification No. 2601 of 2024/RG/LP Dated 23.10.2024 has been declared

Re;géiiiz% Administrat'?gl

No: QKA \& /RGP  Dated t1. 042026

Copy forwarded to the:-

By Order

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

2 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Kaynat Anjum, Advocate
...... for information and necessary action.

Reg\gﬁi% Administ atl%l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k% %

[NOTIFICATION }

No: \&K  0f2026/RG/LP  Datedt\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Vasundhra Verma
D/O Arvind Verma
R/O Plot No.230, Shopping Centre, Rehari Colony, Tehsil & District Jammu

Vide Notification No. 86 of 2024/RG/LP Dated 20.02.2024 has been declared as
Absolute/Final.

By Order
W@m%
(Syed Mujtaba Hussain)

Registrar Administration

No: W\\-Q\ RGP  Dated ™). _.04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Vasundhra Verma, Advocate
...... for information and necessary action.

%
Reg\iﬁst}% Admin;ist}%]gon

N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok %

{NOTIFICATION }

No: _\k1 of 2026/RG/LP Dated_N"1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Pooja Devi
D/O Phalato Ram
R/O Village Baryal Kawa, Tehsil & District Udhampur

Vide Notification No. 1011 of 2024/RG/LP Dated 31.05.2024 has been declared

as Absolute/Final.
M‘é@é/rﬁ‘ﬁlw
(Syed Mujtaba Hussain)
Regﬁg Administralﬁ;n

No: \\NRS -\N. /RGLP  Dated ] .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7= Ms. Pooja Devi, Advocate
...... for information and necessary action.

Registrar Administrati

S %



38

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k k%

[NOTIFICATION }

No: \L&  0f2026/RG/LP  Dated &\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Achyuta Sharma
D/O Virender Kumar Sharma
R/O House No.3A, Sector7, Trikuta Nagar, Jammu

Vide Notification No. 1196 of 2024/RG/LP Dated 23.07.2024 has been declared

as Absolute/Final.
(Sye(} &@Jtaba HuEsa

Reglstr Admmlstratl n

By Order

No: \\\50\% MW\ /RG/LP  Dated (7. .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploadlng on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Achyuta Sharma, Advocate
...... for information and necessary action.

Wﬁ@%
Registrar Administrat

Sy} 4

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok ok ¥

[ NOTIFICATION }

No: \AS  0f2026/RG/LP  Dated > .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Hummera Firdous
D/o Yahaya Firdous

R/0o Ahmed Colony, Near City Hospital Bathindi,
Tehsil Bahu, District Jammu

Vide Notification No. 2602 of 2024/RG/LP Dated 24.10.2024 has been declared

Registrar, Administrat%)n

By Order

e

No: \\\ -0 /RGP  Dated & .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

D CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Humeera Firdous , Advocate
...... for information and necessary action.

‘Wﬁé
Reg\}igl"i\)A Administ ati%%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok %

[NOTIFICATION }

No: \\n  0of2026/RG/LP  Dated® ] .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nimesh Gupta
S/o Shri Neeraj Gupta
R/o Ward No. 4, H.No. 47 Adarsh Colony Tehsil and District Udhampur

Vide Notification No. 2959 of 2024/RG/LP Dated 06.12.2024 has been declared

as Absolute/Final.
V&@ﬂﬁgﬁe
(Syed Mujtaba Hussain)

Registrar Administrati?;l

By Order

o G\l - perLp  Dated 0] .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Udhampur.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Nimesh Gupta, Advocate
...... for information and necessary action.

p\?@ﬁ/ﬂﬁ |
Re@ :’\; Administration

o0 B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% ok ¥

{NOTIFICATION }

No: \1\\ of 2026/RG/LP  Dated )] .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Novid Ul Hussan
S/o Shri Mohd Shamim
R/o Dara Dullian Tehsil Haveli District Poonch

Vide Notification No. 2961 of 2024/RG/LP Dated 06.12.2024 has been declared

( 3 j )

Re%i)\iy%Administratgn

No: \N\\1 —2_\%\ /RG/LP  Dated N7 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Poonch.

2 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Novid Ul Hussan, Advocate
......for information and necessary action.

W%WQ/V.W%
Registrar Administragion

Sy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ¥

{NOTIFICATION J

No:_\\S_  of2026/RG/LP  Dated 5] .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Mohammad Humza Siddiqui

S/o Fasi Ul Mulak Siddiqui
R/o H.No. 97, Bunastan Tehsil and District Kishtwar

Vide Notification No. 2951 of 2025/RG/LP Dated 06.12.2024 has been declared
as Absolute/Final.

By Order

(Syed Mujtaba Hussain)

Regi &ar Admlnlstraﬁ%n

No: \Q\0OC .25 /RGP  Dated O .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kishtwar.

Z Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kishtwar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohammad Humza Siddiqui, Advocate
...... for information and necessary action.

(P el
Reglstiv)& Admml tr tl%;l

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ¥ ok K ok

{NOTIFICATION }

No: \\ 1 of 2026/RG/LP  Dated & .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Rajeshwar Singh

S/o Shri Rajinder Singh
R/o Nagri Parole Tehsil Parole District Kathua

Vide Notification No. 2967 of 2024/RG/LP Dated 06.12.2024 has been declared
as Absolute/Final.

By Order

M6
(Syed Mujtaba Hussain)

Re\g&st\:ﬁ&Administra%n

No: \\\\ 33 —'\\Q /RG/LP Dated N\ .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Rajeshwar Singh, Advocate
...... for information and necessary action.

.“%M‘o//@\% .
Registrar Admi 1strat10¥{6

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % % % %

[NOTIFICATION }

No: "\  0f2026/RG/LP  Dated &1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ravinder Singh Bali
S/o Shri Phool Singh Bali
R/o0 104, Prishal Bhangara Ramsoo Tehsil Pogal Paristan District Ramban

Vide Notification No. 2969 of 2024/RG/LP Dated 06.12.2024 has been declared

as Absolute/Final.
V\%M
(Syed Mujtaba Hussain)

Registrar Administrat%x;n

By Order

No: \\\\\ VR /RGP  Dated N .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ravinder Singh Bali , Advocate
...... for information and necessary action.

M%T@e
Re\gi;;\m Ad imstratiq\n

G i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok K ok

{NOTIFICATION J

No: \\¥ of 2026/RG/LP Dated N\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shivank Sharma
S/o Shri Satish Kumar
R/o H.No. 632 Mohalla Pirkho Tehsil and District Jammu

Vide Notification No. 2980 of 2024/RG/LP Dated 06.12.2024 has been declared
as Absolute/Final.

By Order

>b
(Syed Mujtaba Hussain)

Reg‘i\g&%dministra?n
No: \N\MNA_.SK RGP  Dated U1 .04.2026

Copy forwarded to the:-

i Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Shivank Sharma , Advocate
...... for information and necessary action.

W@,«/Nﬁ
Regbjigii‘«?dmm s atu%

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

{NOTIFICATIOrﬂ

No: \\ & of 2026/RG/LP Dated_RY1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shreeya Chark
D/o Shri Parshotam Singh
R/o Village Sunjwan P.O Sainik Colony Tehsil Bahu District Jammu

Vide Notification No. 2981 of 2024/RG/LP Dated 06.12.2024 has been declared

as Absolute/Final.
%\%
(Syed Mujtaba Hussain)

Regist(lﬁ&Administraﬁgm

No: \\\\Sj- &\  /RG/LP  Dated V)  .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Shreeya Chark, Advocate
M P>e
Re\géngJ& Admmistratigsn

o, &

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k k

[NOTIFICATION }

No: \\\  0f2026/RG/LP Dated® ) .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Tabish Ayub
S/o Mohammad Ayub Zargar
R/o Bandas Tehsil and District Doda

Vide Notification No. 2988 of 2024/RG/LP Dated 09.12.2024 has been declared
as Absolute/Final.

By Order

o SU
(Syed Mujtaba Hussain)

Reg\ﬁ%dministrat%n

No: \MA\KC-\D /RGP  Dated &Y .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tabish Ayub, Advocate
...... for information and necessary action.

Wﬂmw .
Reg:i)gi ;ﬁ:dmmlstratlrg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % k%

[NOTIFICATION }

No: \1\Q of 2026/RG/LP  Dated O\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Yaser Rashid
S/o Shri Abdul Rashid
R/o0 Kalaban Tehsil Mendhar District Poonch

Vide Notification No. 2998 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.
Mt
(Syed Mujtaba Hussain)

Registrar, Admmlstra%on

Ak

No: \\\\“\BAQB /RG/LP  Dated 1)  .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Mr. Yaser Rashid, Advocate
...... for information and necessary action.

L]
Registrar Admmlstratlon

N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok K

{NOTIFICATION }

No: \\Q of 2026/RG/LP Dated_U7) .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zahid Akbar
S/o Shri Nazir Akbar
R/o Village Qasba PO Bandi Chechian Tehsil Haveli District Poonch

Vide Notification No. 3000 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.
Wﬂﬁﬁg
(Syed Mujtaba Hussain)

Re\éiésﬂtwrg;' Administra(%n

No: \\\Q\- AR /RGP  Dated . .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zahid Akbar, Advocate
...... for information and necessary action.

o | Th|>6
ar. Administration

Regis
=)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % sk ok ok

{NOTIFICATION ]

No: QD of 2026/RG/LP  Dated O .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Faisal Irshad Sheikh
S/o Shri Irshad Ahmed Sheikh
R/o Gatha, H.No 107 Tehsil Bhaderwah District Doda

Vide Notification No. 3183 of 2024/RG/LP Dated 31.12.2024 has been declared

as Absolute/Final.
M@ﬁ«ﬂw
(Syed Mujtaba Hussain)
Reiist‘:*/a’g'< Administratin

No: \\\RA-AL /RGP Dated ) .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Faisal Irshad Sheikh, Advocate
...... for information and necessary action.

Re\%ﬁ%%mﬁaq;n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % Kk ok

{NOTIFICATION J

No: _\Q\ of 2026/RG/LP Dated_O7) .04.2026 |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Harneet Kour

D/o Shri Gurdev Singh

R/o Baba Zarawar Singh Enclave Lane No. 01, Ward No. 73 Upper Gadigarh,
Tehsil R.S Pura District Jammu

Vide Notification No. 3184 of 2024/RG/LP Dated 31.12.2024 has been declared

as Absolute/Final.
Mﬁ%ﬁﬁm%
(Syed Mujtaba Hussain)

Re%ig)r:& AdministraQ’g{m

No: \\\\c\'\-l&\ /RG/LP  Dated \7\. .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Harneet Kour, Advocate
...... for information and necessary action.

%
Reg\iitijwl:kAdminislra%n

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

{ NOTIFICATION }

No: T2  0f2026/RG/LP  Dated &) .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohammed Kaif Wani
S/o Shri Manzoor Ahmed Wani
R/o0 Dar Mohalla, Krawah Tehsil Banihal District Ramban

Vide Notification No. 3187 of 2024/RG/LP Dated 31.12.2024 has been declared

Registrar, Administrﬁ?on

By Order

No: \\\1m§~\L /RG/LP  Dated_Q") .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Ramban.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1. Mr. Mohammed Kaif Wani, Advocate
...... for information and necessary action.

&

Registrar dm?n tration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% k ok

{NOTIFICATION }

No: _\R2  0of2026/RG/LP  Dated_t\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Neeraj Kumar Sharma
S/o Shri Suraj Praksh
R/o H.No. 59, Village Bandrai Tehsil Sunderbani District Rajouri

Vide Notification No. 3188 of 2024/RG/LP Dated 31.12.2024 has been declared
as Absolute/Final.

By Order

o\ Pe
(Syed Mujtaba Hussain)

Reg@%dministrﬁon

No: \\xl\;s ~).0 /RG/LP  Dated N7). .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

/i Mr. Neeraj Kumar Sharma, Advocate
...... for information and necessary action.

V‘%‘VWP@
Regi(siizﬁi%Admin st al%(;n

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok %

[NOTIFICATIONJ

No: _\R\“ of 2026/RG/LP Dated_ Y .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ritika Sharma
D/o Shri Raj Kumar

R/o Ward No. 9, Behind DAV School, Akhnoor, Bhagwati Colony,
Tehsil Akhnoor, District Jammu

Vide Notification No. 3190 of 2024/RG/LP Dated 31.12.2024 has been declared
as Absolute/Final.

By Order

%A
(Syed Mujtaba Hussain)

Re\go)i;:g; Administ?tion

No: 3 2\.Y8 /RGLP  Dated &\ _.04.2026

Copy forwarded to the:-

T Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
M&@%ﬁ@
istrar Administ

7. Ms. Ritika Sharma, Advocate
Reg 5@ Tgon

on

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

[NOTIFICATION }

No: RS  0f2026/RG/LP  Dated 0\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of: |

Mr. Sohail Ahmed Khan |
S/o Shri Mohd Shabir Khan |
R/o H.No. 26, Ward No. 01, Tehsil Manjakote District Rajouri

Vide Notification No. 3192 of 2024/RG/LP Dated 31.12.2024 has been declared

as Absolute/Final.
M
(Syed Mujtaba Hussain)

RegisErar Administration

~

No: \\‘\)_ 29_5& /RGP  Dated &) .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sohail Ahmed Khan, Advocate
...... for information and necessary action.

M%gﬁﬁﬁé
Registrii& Administra

o

tg;;n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k ok %

(NOTIFICATION } |

No: \Qk  of 2026/RG/LP  Dated 07 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Manpreet Kour
D/o Shri Rajinder Singh
R/0 305/B Prem Nagar, New Plot, Jammu

Vide Notification No. 2630 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
| @Eﬁ" Oﬂ“ﬂ%
(Syed Mujtaba Hussain)
Rtiéizit:/g)? Administi/tion

No: \\\231.\\ RGP  Dated 5\ .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

7. Ms. Manpreet Kour, Advocate
R@% Adminis raq;on

<

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

{NOTlFICATION }

No: \87  0of2026/RG/LP  Dated 5] .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Manshi Rajput

D/O Jagdish Singh
R/O W.No.8, H.No.75,Ramloo Rasdian, Tehsil Ramgarh, District Samba

Vide Notification No. 53 of 2024/RG/LP Dated 20.02.2024 has been declared as
Absolute/Final.

By Order

o[ >E
(Syed Mujtaba Hussain)

Regé;ilﬁ&Adminisn%tion

No: \\-\ YMC-K5> /RGP  Dated 8\~ .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Manshi Rajput, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok k%

(NOTIFICATION }

No: \QRQ of 2026/RG/LP  Dated &7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Syed Sania Hashmi
D/O Syed Zaheer Abass
R/O Hashmi Manzil, Jamia Masjid Ghat Tehsil & District Doda

Vide Notification No. 37 of 2025/RG/LP Dated 08.01.2025 has been declared as

Absolute/Final.
(Syeﬁ %ﬁ ujtaba rgzssain)

Registrar Administrz(i{on

A

No: \\—\lS 2.0 /RGP  Dated N\~ .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Doda.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Syed Sania Hashmi, Advocate
...... for information and necessary action.

Reglstrar Admmlslr

Ve

Ll
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok k%

[NOTIFICATION 1

No: \@ of 2026/RG/LP  Dated {1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Yuvraj Bharti
S/O Ghari Lal
R/O Pouni Chak Wand Brahmana Tehsil & District Jammu

Vide Notification No. 30 of 2025/RG/LP Dated 08.01.2025 has been declared as
Absolute/Final.

By Order

oW
(Syed Mujtaba Hussain)

Registrar Administrj}on

ey

No: M3 LI KR /RGP  Dated D\~ .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Yuvraj Bharti, Advocate
...... for information and necessary action.

\“’é@&ﬂﬁ%
Reg:iis;&m Admin Stﬂ&; ion

S




60

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® K K k%

[ NOTIFICATION }

No: \Q\n of 2026/RG/LP  Dated & .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Majid Nazir
S/O Nazir Hussain
R/O Salwah Tehsil Mendhar District Poonch

Vide Notification No. 876 of 2025/RG/LP Dated 13.03.2025 has been declared as

Registrar Administytion

By Order

No: WY& . \L /RGLP  Dated D\- .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5, CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Mr. Majid Nazir, Advocate
...... for information and necessary action.

)é
Reglstrag AdmmIs lngaon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k%

E\IOTIFICATION }

No: \A\ of 2026/RG/LP Dated 81 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Navtej Singh
S/O Anchal Raj
R/O Chak Bana Buahamana, Tehsil Bishnah, District Jammu

Vide Notification No. 877 of 2025/RG/LP Dated 13.03.2025 has been declared as

Absolute/Final.
Wl%
(Syed Mujtaba Hussain)
Reg!gi;z; Administratigl(l

No: \\\2_‘\"\- Y /RGP  Dated U\~ .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

S Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Mr. Navtej Singh, Advocate
...... for information and necessary action.

oy|>e

Re@(:%z Admimstrattz/n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok k%

[NOTIFICATION J

No: \y  0of2026/RG/LP  Dated %\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sunny Gupta
S/0O Vijay Kumar

R/O Ward No .4 Krishna Colony, Tehsil & District Kathua

Vide Notification No. 894 of 2025/RG/LP Dated 13.03.2025 has been declared as

Absolute/Final.
MW%.
(Syed Mujtaba Hussain)

Reggt&gav; Administrat?x;n

No: \\‘\)—&g -Q\'l— /RG/LP Dated \\— .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kathua.

8. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information «nd
also keeping record of the same.

7. Mr. Sunny Gupta, Advocate

...... for information and necessary action.

\‘/\ﬁ%ﬂgg
Regisgi;r Admini ratQpl/l




63

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok k%

{NOTIFICATION}

No: \A  of2026/RG/LP  Dated &\. .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vinay Gandotra
S/0O Vijay Kumar Gandotra
R/O 120-P Sector -7 Trikuta Nagar Tehsil & District Jammu

Vide Notification No. 897 of 2025/RG/LP Dated 13.03.2025 has been declared as

Absolute/Final.
HQ%EWWPF& .
(Syed Mujtaba Hussain)
Reéi;!g% Administra(;ion

No: \\ﬂﬁﬁn\\%cu /RG/LP  Dated_D\ _.04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

8. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vinay Gandotra, Advocate
...... for information and necessary action.

M@O/‘{{ﬁ% .
Reg%tﬁzri% Adminis ra?

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® k% % k

[NOTIFICATIONJ

No: _\A\\  of 2026/RG/LP Dated ¥\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Sunil Sharma
S/o Shri Sat Paul
R/o Village Chak Keshiv Tehsil Bishnah District Jammu

Vide Notification No. 1995 of 2025/RG/LP Dated 17.06.2025 has been declared

as Absolute/Final.
P‘Mv&
(Syed Mujtaba Hussain)

Re;is)tsq{ Administratgn

No:\\‘\ 1ol AR /RG/LP  Dated N\~ .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sunil Sharma, Advocate
...... for information and necessary action.

[laziars
Reg\i:s;& 3;( Adminis rat(df;}

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok ok ok

[NOTIFICATION }

No: \AS of 2026/RG/LP Dated_G&1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Rajan Bharti Sharma
S/o Shri Jia Lal

R/o Ward No. 15, Patel Nagar, Opposite Microwave Tower,
Tehsil & District Kathua

Vide Notification No. 1959 of 2025/RG/LP Dated 17.06.2025 has been declared

as Absolute/Final.
| L% DQ!%.
(Syed Mujtaba Hussain)

Registrar Administration

2k

By Order

No: 20214 /RGP  Dated Y .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kathua.

Z: Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Rajan Bharti Sharma, Advocate
...... for information and necessary action.

5[ ¥
Registrar Administrati@n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k%

{NOTIFICATION ]

No: "\ Ak of 2026/RG/LP Dated &\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mehtab Hussain Shah
S/o Shri Zakir Hussain Shah
R/o Ujhan Kassian, P.O Rakiban, Tehsil Darhal District Rajouri

Vide Notification No. 2414 of 2025/RG/LP Dated 22.07.2025 has been declared
as Absolute/Final.

Registfj)z Administra%’(;n

No:\\\'B\"\-l\-\_ /RG/LP  Dated_ N7  .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for informaticn and
also keeping record of the same.

7. Mr. Mehtab Hussain Shah, Advocate
...... for information and necessary action.

Hubleriie
Regiét;';’\iAdml is atl%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok ¥

[NOTIFICATION }

No: "\ of 2026/RG/LP Dated &\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Nikhil Sharma
S/O Naresh Chander Sharma
R/O W.No.08 near Shiv Mandir, Tehsil Hiranagar, District Kathua

Vide Notification No. 3951 of 2025/RG/LP Dated 31.12.2025 has been declared
as Absolute/Final.

By Order

P23
(Syed Mujtaba Hussain)

Regi&&g&Administratig(n

No: \\ 28~ 3. /RGP  Dated \] _ .04.2026

Copy forwarded to the:-

18 Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Nikhil Sharma, Advocate
...... for information and necessary action.

H‘%ﬂ%
Registrar Adminis at(lg)n

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % k k

[NOTIFICATIONJ

No: T\ of 2026/RG/LP  Dated b .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Jasbir Singh
S/O Prem Singh
R/O Village Chainpura, Near Ujh Dam, District Kathua

Vide Notification No. 597/2022/RG/LP Dated 27.05.2022 has been declared as

Absolute/Final.
k%@ oﬁﬁ\”’.
(Syed Mujtaba Hussain)

Registrar Administrag';m

Ak

No: \\321 Mo /RGP  Dated N .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

[ Mr. Jasbir Singh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ¥

{ NOTIFICATION }

No: \\\ of 2026/RG/LP  Dated_t .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Saleem Sadiq
S/O Mohd Sadiq
R/O Village Parat, Tehsil Mendhar, District Poonch

Vide Notification No. 1024 of 2022/RG/LP Dated 28.07.2022 has been declared

as Absolute/Final.
e e
(SyedMujtaba Hussain)

Registrar Administra(i:)n

By Order

No: AM\-\\Y  /RG/LP  Dated 87 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Saleem Sadiq, Advocate
...... for information and necessary action.

P
Registrar Administrat

S 1

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % % ok %

[NOTIFICATION }

No: Voo of 2026/RG/LP  Dated &7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Malik Manotra
S/o Shri Amarjeet Singh
R/o Village Tagan, Tehsil Ramnagar District Udhampur

Vide Notification No. 3481 of 2025/RG/LP Dated 13.11.2025 has been declared
as Absolute/Final.
By Order
PZ3

(Syed Mujtaba Hussain)
Registrar Administraq?n

No: \\XMA _SL /RGP  Dated 07\~ .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

D. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for informatior and
also keeping record of the same.

y 8 Mr. Malik Manotra, Advocate
...... for information and necessary action.

)/.6
Regis%ir Adminiztitl

S ¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advecates Act, 1961)
* % % ok %

[NOTIFICATION}

No: _tan\ of 2026/RG/LP Dated_S\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Abhay Sharma
S/O Muni Sharma
R/O Maghal, Tehsil Kalakote, District Rajouri

Vide Notification No. 1782 of 2022/RG/LP Dated 11.11.2022 has been declared

Registl;aA&Administra@ion

By Order

No: \\\ 18- &\ /RGP  Dated N .04.2026

Copy forwarded to the:-

1k Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Abhay Sharma, Advocate
...... for information and necessary action.

-

W
Registrar Administration
S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k%

{NOTIFICATION }

No: Q02 of 2026/RG/LP Dated_®™_ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sheel Kumar
S/O Krishan Lal
R/O H.No. 66, L.No. 2 Kabir Nagar Talab Tillo Tehsil & District Jammu

Vide Notification No. 40 of 2025/RG/LP Dated 08.01.2025 has been declared as

Absolute/Final.
t éJ'@ O;Eil? g.
(Syed Mujtaba Hussain)

Registrar Administratg’on

By Order

No: WM2bS-\). /RGLP  Dated O\ .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

;4 Mr. Sheel Kumar, Advocate
...... for information and necessary action.

%
Reg\}it&ra@ Admm; l'al$)n

T e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % k%

[NOTIFICATION }

No: Q03 of 2026/RG/LP Dated &7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Afshan Bhatt
D/o Shri Nadeem Khalid Bhatt
R/0 262-F Mohalla Ustad Tehsil and District Jammu

Vide Notification No. 3176 of 2024/RG/LP Dated 31.12.2024 has been declared
as Absolute/Final.

By Order
Y l%
(Syed Mujtaba Eussain)
Reg:siji’?&Administrton

No: \\\'5"\5~QB /RG/LP  Dated 0N\ .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1: Ms. Afshan Bhatt, Advocate
...... for information and necessary action.

bl
Regnz& % Adminis ragn

o1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % ok ok

[NOTIFICATION}

No: QoM  0f2026/RG/LP  Dated D\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aditi Raj Thakur
D/O Khem Raj Thakur
R/O Village Chinkah, Tehsil Thakrakote, District Reasi

Vide Notification No. 962 of 2024/RG/LP Dated 31.05.2024 has been declared

as Absolute/Final.
V%@.ﬂ/ﬁﬂ(%
(Syed Mujtaba Hussain)
RegS&gg(Administratc’zn

No: \M\2Q\_Q8 /RGLP  Dated D .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Reasi.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Aditi Raj Thakur, Advocate
...... for information and necessary action.

O i

Registrar Administra

W\,&\ t'a)n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

{NOTIFICATIOU

No: QoS  of2026/RG/LP  Dated_ > .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mridull Thaplu
S/O Satish Thaploo
R/O H.No. 75, Lane 24, Bhawani Nagar, Janipur, Jammu

Vide Notification No. 2135 of 2024/RG/LP Dated 04.09.2024 has been declared

Registrar, Administration

Ay

No: \\\a&ﬂ— AL /RGP  Dated O\~ .04.2026

By Order

Copy forwarded to the:-

Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for informaticn and
also keeping record of the same.

7. Mr. Mridull Thaplu, Advocate
...... for information and necessary action.

0

oAMPE
Registrar Administratlogm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' EEEE

[NOTIFICATION }

No: 8ok, of 2026/RG/LP  Dated %1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mudit Mahajan

S/O Rakesh Mahajan

R/O H.No.276, W.No.1, Subash Nagar, Dhar Road,
Tehsil & District Udhampur

Vide Notification No. 2018 of 2024/RG/LP Dated 16.08.2024 has been declared

as Absolute/Final.
IL%A}M ﬁb’é
(Syed Mujtaba Hussain)

Regis\ét)iﬁAdministratQ;)n

No: \\2a\-Y“a\ /RGP  Dated O\ .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mudit Mahajan, Advocate
...... for information and necessary action.

Registrar Administrati
=\ g

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® koK koK

(NOTIFICATION }

No: _Qtn of 2026/RG/LP Dated O\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sahil Chanjotra
S/o Sewa Ram

R/0 H.No. 299, Narwal Pain, Tehsil Jammu South, District Jammu

Vide Notification No. 2526 of 2024/RG/LP Dated 07.10.2024 has been declared
as Absolute/Final.

By Order

o~ W%
(Syed Mujtaba Hussain)
Registrar Administration

&/

No: \\\\\QS'—- \2. /RGP Dated V| .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y i Mr. Sahil Chanjotra, Advocate
...... for information and necessary action.

b s
Registrar Administ atloi

AN
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % ok %

[NOTIFICATION J

No: 8u8 of 2026/RG/LP Dated =\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ronika Sharma
D/o Banti Sharma
R/o Village Jungerial Tehsil Teryath, Moghla, District Rajouri

Vide Notification No. 2522 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.
H"%@/ﬂ—%}% .
(Syed ujtaBaH ssain)

Registrar Administratgn

By Order

No: \\M\2_.Y .0 /RGP  Dated &\ .04.2026

Copy forwarded to the:-

il Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Rajouri.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Ronika Sharma, Advocate
...... for information and necessary action.

Wmﬂ%
Reg\lci))r?/; Administ atl%n

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) |
® %k k%

[NOTIFICATION } |

No: Q= of 2026/RG/LP  Dated S\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ramayani
D/o Shri Sanjay Sharma
R/o Ward No. 10, Rampur, Tehsil & District Rajouri

Vide Notification No. 2520 of 2024/RG/LP Dated 07.10.2024 has been declared

Registrar Administrat%n

By Order

No: \MNY\_ Y8 /RGLP  Dated B .04.2026

Copy forwarded to the:-

i Principal District and Sessions Judge, Rajouri.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ramayani, Advocate
...... for information and necessary action.

%
Reglstrar Admlnl:s :Lqé

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

{NOTIFICATION }

No: Q\n  0of2026/RG/LP  Dated &1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Madhav Bhasin
S/o Neeraj Bhasin
R/o H.No. 188, Janipur Colony, Tehsil and District Jammu

Vide Notification No. 2503 of 2024/RG/LP Dated 05.10.2024 has been declared
as Absolute/Final.

By Order

i Calers
(Syed Mujtaba Hussain)
Registrar Administratin

No: \M\MYQ_ X /RGP  Dated O\ .04.2026

Copy forwarded to the:-

. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y & Mr. Madhav Bhasin, Advocate
...... for information and necessary action.

il
Registrar Administration

14

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ok

{NOTIFICATIONJ

No: S\\ of 2026/RG/LP Dated_©71 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Amandeep Singh
S/o Shri Joginder Singh
R/o Village Taraf Sanji Tehsil and District Kathua

Vide Notification No. 2496 of 2024/RG/LP Dated 05.10.2024 has been declared
as Absolute/Final.

By Order

a4
(Syed Mujtaba Hussain)

Re@g& Administrat'%n

No: \W\\21.M\N /RGP  Dated 0 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

D CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Amandeep Singh, Advocate
...... for information and necessary action.

©
Registrar Admi istratiﬂ;l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok K X

[NOTIFICATION }

No: _Q\y_ of 2026/RG/LP Dated_T1  .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Mr. Aman Sagotra
S/o Late Shri Bue Lal

R/o Village Bhagocha Chak (Bhaiya) P/o Mundia,
Tehsil Hiranagar District Kathua

Vide Notification No. 2495 of 2024/RG/LP Dated 05.10.2024 has been declared

as Absolute/Final.
kst
(Syed Mujtaba Hussain)

Reg‘i:g&ar Administrati{gn

By Order

No: \W\LOS_53 /RGALP  Dated N  .04.2026

Copy forwarded to the:-

i Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

r Mr. Aman Sagotra, Advocate
...... for information and necessary action.

Wﬂﬂ%
Registray xdmimstrat

Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

{ NOTIFICATION }

No: Q\2  0f2026/RG/LP  Dated &) .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Aditya Manhas
S/o Shri Bahadur Singh
R/o Post Office Ambaran, Tehsil Akhnoor District Jammu

Vide Notification No. 2494 of 2024/RG/LP Dated 05.10.2024 has been declared

as Absolute/Final.
Wﬂﬂ%
(Syed Mujtaba Hussain)

Reg\is&ing(Administrati(i(n

No: “MN\S2 . A0 /RGLP  Dated & .04.2026

By Order

Copy forwarded to the:-

1, Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Aditya Manhas, Advocate
...... for information and necessary action.

Lt

\‘\%%
Regi\sgka:xdministratio%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok ok

(NOTIFICATION }

No: S\\'\ of 2026/RG/LP Dated_T1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abhishek Sharma
S/o Ashwani Sharma
R/o Ward No. 3, Tehsil Hiranagar, District Kathua

Vide Notification No. 2536 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.
Vel
(Syed Mujtaba Hussain)

Registrar Administrati%n

@w%

No: \MMM_GN /RGP  Dated V1 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abhishek Sharma, Advocate
...... for information and necessary action.

o

e Y6
Registrar Admmistrati({%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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{NOTIFICATION}

No: ®\S of 2026/RG/LP Dated_co\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Yassar Igbal
S/o Shri Shakeel Ahmed
R/o Lassana,Tehsil Surankote District Poonch

Vide Notification No. 2537 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.
H%M/WW%
(Syed Mujtaba Hussain)

Registrar Administrag)n

By Order

Ak

No: \\UWKA L /RGLP Dated &) .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Yassar Igbal, Advocate
...... for information and necessary action.

H’ﬁ;%ﬂﬁl"’ :
Reg\iz&z:v\&&dml is ra}/on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok % A

{ NOTIFICATION J

No: Q\G of 2026/RG/LP Dated_Q71 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Vishali Khajuria
D/o Ramesh Khajuria
R/o Miran Sahib, Bansultan Tehsil and District Jammu

Vide Notification No. 2534 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.
ol e,
(Syed Mujtaba Hussain)

Registn;ix/Administrat'gn

By Order

No- \\U1-Q\Y /RGP  Dated D7 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for informaticn and
also keeping record of the same.

7. Ms. Vishali Khajuria, Advocate
...... for information and necessary action.

-

s w|>%
Registra ministratign
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok %k

[NOTIFICATION }

No: N\ of 2026/RG/LP  Dated 071 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Qudaratullah Shahab
S/o0 Mohd Qayoom
R/o Dodason Balla, Tehsil Thanamandi District Rajouri

Vide Notification No. 2517 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.
\%«g@@«@\%
(Syed Mujtaba Hussain)

Registrar Administrati;)n

Ak

No: \\\\\QS'-C{L /RG/LP  Dated N\ .04.2026

By Order

Copy forwarded to the:-

i3 Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5: CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Qudaratullah Shahab, Advocate
...... for information and necessary action.

V@ﬂml%
Registrar Administra

SV i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

{NOTIFICATION }

No: QW&  0of2026/RG/LP  Dated_ &1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sehaj Sarin
S/o Amrit Sarin
R/o0 H.No0.69, Kucha Nar Singh, Panjtirthi, Tehsil and District Jammu

Vide Notification No. 2512 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.
\M@mﬁ\%
(Syed Mujtaba Hussain)

Registrf& Administra?son

By Order

No: \\uQ%. 500 /RGP  Dated N1 .04.2026

Copy forwarded to the:-

i Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Sehaj Sarin, Advocate
...... for information and necessary action.

W@\%
Registrar Administra

S

)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % ok ok

{NOTIFICATION}

No: Q\9 of 2026/RG/LP Dated V1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sarfraz Farooq
S/o Mohd Farooq

R/o Gunthal, Tehsil Surankote District Poonch

Vide Notification No. 2511 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.
w@:ﬂﬂ?‘”’?
(Syed Mujtaba Hussain)

RegistrQar Administrati?

By Order

No: \MEOI_ O /RGP  Dated 4] .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

8. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Mr. Sarfraz Farooq, Advocate
...... for information and necessary action.

s
Registrar Administrati

ok ¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok ¥

E\IOTIFICATION }

No: ¥o+ of 2026/RG/LP Dated_07 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Insha Dawood
D/o Shri Mohd Daud Igbal
R/o 114, Ustad Mohalla Kachi Chawni Tehsil and District Jammu

Vide Notification No. 2682 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
(Syed Mujtaba Hussain)

Registrar Administratig?n

By Order

No: \MCa%-l& /RGLP  Dated O .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Insha Dawood, Advocate
...... for information and necessary action.

M%Wov&ﬁ[%
Registrar

é& \i‘dmi istrati%g

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok %k

[NOTIFICATION }

No: _§1 of 2026/RG/LP Dated_Q7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Harshita Sharma
D/o Sh. Romesh Kumar Sharma
R/o Bhagat Mohalla Nai Basti Ward No. 5, Tehsil and District Reasi

Vide Notification No. 2621 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
Wl%
(Syed Mujtaba Hussain)

Reﬁs& Admmlstratlon

By Order

No: \\\S\”\~L\\ /RG/LP  Dated_(\7\- .04.2026

Copy forwarded to the:-

| Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Reasi.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Harshita Sharma, Advocate

...... for information and necessary action.

s

: o> (X%
Registrar Administration

[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok k%

[NOTIFlCATIONJ

No: 825  0of2026/RG/LP Dated_©1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Danish
S/o Shri Sanjeev Kumar

R/0 Ward No. 2, H.No. 3, Near Geeta Bhawan Mandir Tehsil R.S Pura and
District Jammu

Vide Notification No. 2618 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
(Syeg Mthaba ussam)

Re istr rAdmnmstratlon

By Order

\MSYS-32. /RGLP  Dated W] .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1= Mr. Danish, Advocate
...... for information and necessary action.

&

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k %k %k %

[NOTIFICATION }

No: Q2=  of 2026/RG/LP Dated_t7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Atul Khajuria
S/o Shri Ram Paul Khajuria
R/o Village Lohara Kot, Tehsil Sunderbani and District Rajouri

Vide Notification No. 2659 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
s
(Syed Mujtaba Hussain)

Registra Admmlstratlon

By Order

\\\S32.M0 /RGP  Dated W\ .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

a3 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Atul Khajuria, Advocate
...... for information and necessary action.

Vs oo
Regis deinistratmn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok k%

[NOTIFICATION ]

No: 824  0of2026/RG/LP  Dated_b7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Aryan Andotra
S/o Shri Vinod Singh
R/o Village Bhagthali, Tehsil and District Kathua

Vide Notification No. 2613 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
la e,
(Syed ujtaba Hussain)

glstL{ Admlnlstratlon

By Order

No: \MSY\-UR /RGP  Dated N\~ .04.2026

Copy forwarded to the:-

115 Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

7. Mr. Aryan Andotra, Advocate

o

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok ok

[NOTIFICATION }

No: 8125  of2026/RG/LP  Dated_S7] .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Arjun Verma
S/o Shri Sham Lal
R/o H.No. 419, Pacca Talab, Bahu Fort, Tehsil Bahu, District Jammu

Vide Notification No. 2658 of 2024/RG/LP Dated 24.10.2024 has been declared
as Absolute/Final.

By Order

g
(Sye ujtaba Hussain)

Reg\igg‘?ﬂq(Administration

No: \\\S‘-\M S4 /RGP  Dated \\- .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4 President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Z- Mr. Arjun Verma, Advocate
...... for information and necessary action.

&

>[4 .
;&?dml istration
oy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ¥ k¥ K

{ NOTIFICATION }

No: Q)¢  0f2026/RG/LP  Dated ®\- .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Anjali Jasrotia

D/o Shri Nagar Singh
R/o Village Janglote Tehsil and District Kathua

Vide Notification No. 2609 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
Plghaoitne
(Syed Mujtaba Hussain)

Regist:'/a&Administration

Ay

By Order

No: \\CS\~-A\Y /RGP  Dated N1- .04.2026

Copy forwarded to the:-

iF Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Anjali Jasrotia, Advocate
...... for information and necessary action.

| oY
Registrar Administration

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok K kK

{NOTIFICATION }

No: _Q21 of 2026/RG/LP Dated_S1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Abdul Haleem
S/o Shri Shoket Ahmed
R/o Bhati Dhar Village Jugal Tehsil Mendhar District Poonch

Vide Notification No. 2677 of 2024/RG/LP Dated 24.10.2024 has been declared
as Absolute/Final.

By Order

(Syed Mujtaba Hussain)

Registray Administration
SN =

No: \\S KS-T12. /RGP  Dated N1  .04.2026

Copy forwarded to the:-

iz Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abdul Haleem, Advocate
...... for information and necessary action.

22U E

Registyar Administration

M2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K k%

[NOTIFICATION}

No: Q28 of 2026/RG/LP Dated_C\. .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Mr. Aadhar Gupta
S/o Shri Rajeev Gupta

R/o H.No. 29-A Last Morh main Road, Patel Nagar Gandhi Nagar,
Tehsil & District Jammu

Vide Notification No. 2604 of 2024/RG/LP Dated 24.10.2024 has been declared
as Absolute/Final.

By Order

ik o
(Syed Mujtaba Hussain)

Regi deinistration
s

No: WS 12-Qn /RGP  Dated O\~ .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

< 2 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

ifs Mr. Aadhar Gupta, Advocate
...... for information and necessary action.

o

Mé@ﬁ’qr[ﬁlu ,
Administration

Regis\gg\vﬂ( W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® Kk ok K

{NOTIFICATION}

No: Q) of 2026/RG/LP Dated_S7\- .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Janvi Bhagat
D/o Shri Tarsame Lal

R/o Village Alora P.O Sohanjana, Tehsil Mandal District Jammu

Vide Notification No. 2623 of 2024/RG/LP Dated 24.10.2024 has been declared
as Absolute/Final.

By Order

dorahe
(Syed Mujtaba Hussain)

Registrar Administration
S\ v

No: \\S8\_QR /RG/LP DatedD\- .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

9. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 (3 Ms. Janvi Bhagat, Advocate
...... for information and necessary action.

P

4[>
Regisgrar Administration

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

{ NOTIFICATION J

No: Q30 of 2026/RG/LP Dated_%71 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Keshiv Anthal
S/o Sh. Gian Chand
R/o Chenani near EDB Bank Ward No. 3,

Tehsil Chenani, District Udhampur

Vide Notification No. 2625 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
7 ot 6
(Syed Aéujtaba ;ussain)
Reg \éﬁar Admmlstratlon

\MSRQA-L /RGP  Dated T\~ .04.2026

By Order

Copy forwarded to the:-

; Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

D, CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Keshiv Anthal, Advocate
...... for information and necessary action.

WM

Regis&sr dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EEEE

{NOTIFICATION }

No: Q2 of 2026/RG/LP Dated_ ) .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Manvi Sharma

D/o Shri Ajit Raj

R/o Village Upper Fatwal P.O Chak Bana,
Tehsil-Bishnah, District Jammu

Vide Notification No. 2631 of 2024/RG/LP Dated 24.10.2024 has been declared
as Absolute/Final.

By Order
(3% 0‘-\\%

(Syed Mujtaba Hussain)
Regls w&(Admmlstratlon

\k\SC\\— QoM. /RG/LP  Dated N\~ .04.2026

Copy forwarded to the:-
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Manvi Sharma, Advocate
...... for information and necessary action.

o> [ >E
Registrar Administration

YN Y 7 73
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok k

[NOTIFICATION}

No: _©> of 2026/RG/LP Dated_t1 - .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Mr. Mohd Adnan Khan

S/o Shri Aftab Ahmed Khan
R/o Ward No. 1 Nar Tehsil and District Poonch

Vide Notification No. 2680 of 2024/RG/LP Dated 24.10.2024 has been declared
as Absolute/Final.

By Order

Kl
(Syed Mujtaba Hussain)

Regi %Administration

Ry

No: \\\ﬁb S-\1.  /RG/LP  Dated O\- .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
%05 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Poonch.

S. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1s Mr. Mohd Adnan Khan, Advocate
...... for information and necessary action.

p’g@ﬁ—ﬂﬁ\’%
Registra;g%lministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % k ok %k

{NOTIFICATION }

No: S22  of 2026/RG/LP Dated_t .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ansh Gupta
S/o Shri Sandeep Mahajan
R/o H.No. 316, Sector-1, Lane No.6 Nanak Nagar,

Tehsil Bahu, District Jammu

Vide Notification No. 2667 of 2024/RG/LP Dated 24.10.2024 has been declared
as Absolute/Final.

By Order

oA Y 34
(Syed Mujtaba Hussain)

R@W Administration

No: \\EK\3.30 /RGP  Dated O\  .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Ansh Gupta, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % koK ¥

[NOTIFICATION J

No: Q. of 2026/RG/LP Dated_Q™ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Bhanu Pratap Singh
S/o Shri Sher Singh
R/o Village Panassa Tehsil Thakrakate, District Reasi

Vide Notification No. 2661 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
- w ’% .
(Syed gujtaba Hussain)

Reé;f\ Q/"(Admmlstratlon

No: \M4&21-29 /RGP  Dated V7 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.

5; CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Bhanu Pratap Singh, Advocate
...... for information and necessary action.

Reglstmdmmlstratlon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k k *

{NOTIFICATIONJ

No: Q3¢ of 2026/RG/LP Dated ©o\. .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Sandesh Singh
S/o Shri Jagdish Raj Thakur
R/o Village Gadh BPO Kukerwas, Tehsil Drabshalla District Kishtwar

Vide Notification No. 2670 of 2024/RG/LP Dated 24.10.2024 has been declared
as Absolute/Final.

By Order

W

(Sye ujtaba ussam)
Regis rar Admlmstratlon

No: \Mh2Q_.2A, /RGP  Dated tY\. .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kishtwar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sandesh Singh, Advocate
...... for information and necessary action.

e e,
Reg\iiﬁ& ;/%Admi istration

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ¥

{NOTIFICATION }

No: Q3¢ of 2026/RG/LP Dated_&  .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Navdeep Singh Manhas
S/o Sh. Bharat Bhushan Singh
R/o Village Smailpur, Tehsil Bari Brahmna, District Samba

Vide Notification No. 2634 of 2024/RG/LP Dated 24.10.2024 has been declared
as Absolute/Final.

By Order

e 11 p%A
(Syed Mujtaba Hussain)

Res{és}& W{;(Admlmstratlon

No: \Mb2\-\\\ /RGP  Dated O\ .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

F 48 Mr. Navdeep Singh Manhas, Advocate
...... for information and necessary action.

|' Pw’ 01’/] 6‘!7 >’6
Rem Administration

My
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % % ok

(NOTIFICATION }

No: Q21 of 2026/RG/LP Dated &\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Saksham Shan
S/o Shri Sanjeet Kumar Shan
R/o H.No. 14, Kuleed Tehsil and District Kishtwar

Vide Notification No. 2681 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
. wl% .
(Syed éujtaba ;ussaln)

Refg\%Administration

No: \N\tNS-52. /RGP  Dated N1 .04.2026

By Order

Copy forwarded to the:-

i Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Saksham Shan, Advocate
...... for information and necessary action.

Reglstrfji Admlnlstratlon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok k

[NOTIFICATION }

No: Q28 of 2026/RG/LP Dated &7\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shagun
D/o Shri Pankaj Kumar
R/o H.No. 414-A, Bakshi Nagar Tehsil and District Jammu

Vide Notification No. 2642 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
. o ﬁ % .
(Sye& %L ujtaba [lussam)

Regis?rj}j‘(Administration

No: \MkS2.60 /RGLP Dated B .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Shagun, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
® %k ok %

[ NOTIFICATION }

No: _§29 of 2026/RG/LP Dated ®\. .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sheetal Devi
D/o Sanjay Kumar
R/o Neeli Nalla, P.O Barolla, Tehsil & District Udhampur

Vide Notification No. 2610 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
Ul
(Syed Mujtaba Hussain)

Registyar Administration

Y

By Order

No: \M KL\ . LR /RGP  Dated ©\. .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Udhampur.

B, CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Sheetal Devi, Advocate
...... for information and necessary action.

u’g@ﬁ—ﬂ:’u ¢
Registrar Administration

Ak @Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok ok ok

[NOTIFICATION }

No: QLo of 2026/RG/LP Dated_Y\- .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Mr. Siddhant Manhas
S/o Sh. Rameshwar Singh Manhas

R/o Krishna Nagar Maralia Miran Sahib,
Tehsil R.S Pura, District Jammu

Vide Notification No. 2647 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
%ﬂ%
(Syed Mujtaba Hussain)

Re@rar Admlmstratlon

By Order

\M L& \& /RGP  Dated O \- .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Siddhant Manhas, Advocate
...... for information and necessary action.

o

b>-\su\>%
Registrar Administration

gx\wf\e R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

[NOTIFICATION }

No: S\ of 2026/RG/LP Dated v\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sidharath Verma
S/o Sham Lal
R/o0 Ward No. 65, Barnai, Tehsil and District Jammu

Vide Notification No. 2648 of 2024/RG/LP Dated 24.10.2024 has been declared
as Absolute/Final.

By Order

Mk e
(Syed Mujtaba Hussain)

Regist ar Admlmstratlon

\M 6 -8\ /RGP  Dated 8- .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sidharath Verma, Advocate
...... for information and necessary action.

Wg@ﬂm\%
Registrar Administration

¥ AL

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok ok

[NOTIFICATION }

No: S\  of 2026/RG/LP Dated &\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Simran Sharma

D/o Subash Chander Sharma
R/o Ward No. 5, Village Harnota, Tehsil Ramkot District Kathua

Vide Notification No. 2649 of 2024/RG/LP Dated 24.10.2024 has been declared

Registrar Administration

e s

By Order

No: \\’\&68—C\L /RG/LP  Dated &7 .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Simran Sharma, Advocate
...... for information and necessary action.

o hx

5|ty DL
Registrar Administration

ek s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k k%

{NOTIFICATION}

No: Qu\ of 2026/RG/LP Dated ©\. .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Vanshika Bhargav
D/o Shri Bhola Ram
R/o Ward No. 13, Tehsil and District Rajouri

Vide Notification No. 2654 of 2024/RG/LP Dated 24.10.2024 has been declared

Regist ‘/3%' Admlnlstratlon

By Order

No: \\ (23 -T\80 /RGP  Dated D\. .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Vanshika Bhargav, Advocate
...... for information and necessary action.

. H‘éi@“ﬂﬂw
Registrar Administration

ek Ty
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok % k%

[NOTIFICATION }

No: _Q\\ of 2026/RG/LP  Dated ¥\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Yougesh Kumar Pandey
S/o Subash Chander
R/o Village Mukhra Tehsil Phallian, District Jammu

Vide Notification No. 2657 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.
A
(Syed Mujtaba Hussain)

Registrﬁiﬁgministration

No: \\\'\B\— QO /RGP  Dated N7\  .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y 48 Mr. Yougesh Kumar Pandey, Advocate
...... for information and necessary action.

Reglstra:/j(dmlm tration

4

Ay
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %k ok ok

[ NOTIFICATION J

No: QMg of 2026/RG/LP Dated_Y"\- .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Akarshit Sharma
S/o Shri Vijay Sharma
R/o Village Bhatyari P/o Kanhal Tehsil Bishnah District Jammu

Vide Notification No. 3006 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.
Hefbe e
(Syed Mujtaba Hussain)

Regist§%dministmtion

No: \\ 0 .-lL /RGLP  Dated &\ .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Akarshit Sharma, Advocate
...... for information and necessary action.

e
Registrar Administration
X Y

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % Kk ok

[NOTIFlCATION }

No: QMg of 2026/RG/LP Dated &\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Dhanyata Kumar
D/o Rakesh Chander Kumar
R/o 45-A small plot Gandhi Nagar Tehsil and District Jammu

Vide Notification No. 3012 of 2024/RG/LP Dated 09.12.2024 has been declared
as Absolute/Final.

By Order

Wekobs rmioe

(Syed Mujtaba Hussain)
Reg@%ministration

No: \\\‘\\'L)_\\ /JRG/LP  Dated D7\ .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Dhanyata Kumar, Advocate
...... for information and necessary action.

o

7 [n :
nistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
I EEEE"

{NOTIFICATION }

No: §\1\ of 2026/RG/LP Dated_t"\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ehtsham Ul Haq
S/o Hussain Ahmed
R/o Takia Kalaban, Tehsil Mendhar, District Poonch

Vide Notification No. 3013 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.
Wﬁ% o>
(Syed Mujtaba Hussain)

Registr?l;égministration

By Order

No: \\"\YS.25. /RGP Dated tS\  .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

9. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Ehtsham Ul Haq, Advocate
...... for information and necessary action.

MM%
Registrar Administration

ANA g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

{NOTIFICATION J

No: _Q\g of 2026/RG/LP Dated_t\ .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Gurbakshish Singh
S/o Shri Daljeet Singh
R/o Village Gulpur P.O Ajote Tehsil Havelli District Poonch

Vide Notification No. 3014 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.
Wﬂﬂ/ﬂ\% .
(Syed Mujtaba Hussain)

Reg&ar Admlnlstratlon

By Order

\"23 Mo /RGP  Dated N  .04.2026

Copy forwarded to the:-

17 Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
“‘@ﬂ‘»ﬁ]ﬂ i
istrdr Administration

7. Mr. Gurbakshish Singh, Advocate
e

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok k%

{ NOTIFICATION }

No: S\ of 2026/RG/LP Dated_t7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Hem Raj
S/o Late Shri Amarnath
R/o H.No. 111, Main Road Preet Nagar Tehsil and District Jammu

Vide Notification No. 3016 of 2024/RG/LP Dated 09.12.2024 has been declared
as Absolute/Final.

By Order

\>6
(Syed Mujtaba Hussain)

Regii&%Administration

No: \\\'_\\\\ -\\G /RG/LP Dated \. .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. :
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6: Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
74 Mr. Hem Raj, Advocate
...... for information and necessary action.

S

Calke’

0
Registrar Administration

/s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EEEE

{ NOTIFICATION}

No: | St of 2026/RG/LP Dated_t\ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Keshav Verma
S/o Shri Rajesh Verma
R/o 138-G, Sector-1, Durga Nagar ( Roop Nagar) Tehsil and District Jammu

Vide Notification No. 3022 of 2024/RG/LP Dated 09.12.2024 has been declared
as Absolute/Final.

By Order

0 b‘H\%
(Syed Mujtaba Hussain)

Reginministration

No: \\\\Q.S{ /RGP Dated N7  .04.2026

Copy forwarded to the:-
1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Keshav Verma, Advocate
...... for information and necessary action.

Wﬂﬁﬁé
Registrar Administration

Dk gy

2L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok K %

{NOTIFICATION }

No: QS\ of 2026/RG/LP Dated_&1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Madhav Bhushan
S/o Neiya Bhushan
R/o Ward Noi. 1, Ramnik Vihar Tehsil and District Kathua

Vide Notification No. 3025 of 2024/RG/LP Dated 09.12.2024 has been declared
as Absolute/Final.

By Order

b U‘il%
(Syed Mujtaba Hussain)

Reg@:&dministration

No: \\\ S\ -k /RG/LP  Dated N .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Madhav Bhushan, Advocate
...... for information and necessary action.

MM\%,
Registragr Administration

SE

N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % % %

[NOTIFICATION ]

No: §8S>. of 2026/RG/LP Dated_t"\- .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Naveen Rahil
S/o Shri Yash Paul
R/o Dehrian Tehsil and District Rajouri

Vide Notification No. 2956 of 2024/RG/LP Dated 06.12.2024 has been declared
as Absolute/Final.

By Order
5 Ve

(Syed Mujtaba Hussain)
Registrar Administration

ek

No: \\\KS.T\). /RG/LP  Dated N  .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Rajouri.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Rajouri.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Naveen Rahil, Advocate
...... for information and necessary action.

o B

0Y/>¢

Registrar Administration

WY gy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %k

{NOTIFICATIONJ

No: _©FS32 of 2026/RG/LP Dated_§1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Ms. Pahul Preet Kour
D/o Shri Satinder Pal Singh

R/o Dutta House Workshop Morh Omara near Tata Motors,
Tehsil & District Udhampur

Vide Notification No. 2964 of 2024/RG/LP Dated 06.12.2024 has been declared
as Absolute/Final.

By Order
Q\‘é@oﬂ kY
(Syed Mujtaba Hussain)

Registrar Administration

No: \\\"\% -8t /RGP  Dated V\. .04.2026

Copy forwarded to the:-

1i Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Pahul Preet Kour, Advocate
...... for information and necessary action.

u@—ﬂﬁﬂx
Regisélgy wéﬁ;imin stration

A

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

{NOTIFICATION }

No: _§ SN of 2026/RG/LP Dated &7 - .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Riya Mahajan
D/o Shri Jagdish Raj
R/o H.No. 222, Bakshi Nagar Tehsil and District Jammu

Vide Notification No. 2972 of 2024/RG/LP Dated 06.12.2024 has been declared

as Absolute/Final.
s e
(Syed Mujtaba Hussain)

Registra{ Oé\gministration

By Order

No: \\\'\%\—Qﬁ /RG/LP  Dated N  .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2! Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Riya Mahajan, Advocate
...... for information and necessary action.

M
Registrar Administration

A

il
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

[NOTIFICATION }

No: _G S+ of2026/RG/ILP  Dated o 9 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Abdul Basit Shah
S/o Shabir Ahmad Shah
R/o Waniyar, Safa kadal, Tehsil Eidgah, District Srinagar

Vide Notification No. 2893 of 2025/RG/LP Dated 10.09.2025 has been declared

as Absolute/Final.
NM
(Syed Mujtaba Hussain)
Reg’%n;(r Administration

No: [UOQQS—ICeg2/ReLP  Dated © Q .04.2026

Copy forwarded to the:-

By Order

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploaditi j on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for informaiun and
also keeping record of the same.

7. Mr. Abdul Basit Shah, Advocate
for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok kK

[NOTIFICATION }

No: 8S&  of2026/RGILP  Dated ©< .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Aabida Ashiq
D/o Ashiq Hussin Malik
R/o Hayan Tehsil Trehgam District Kupwara

Vide Notification No. 3143 of 2025/RG/LP Dated 10.10.2025 has been declared
as Absolute/Final.

By Order
o% [o4 |6

(Syed Mujtaba Hussain)
Registrar Administration

No: | g co3— 10 /RG/LP Dated_ 01 .04.2026

Copy forwarded to the:-

e Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uplcading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

¥ Ms. Aabida Ashiq, Advocate
...... for information and necessary action.

“?@ﬁ/(o \ﬁl%
Registrdt Administration

U/

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

[NOTIFICATION }

No: & $9 of 2026/RG/LP Dated_©1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Aamir Ahmad Sheikh

S/o Gh. Rasool Sheikh
R/o Surasyar Chadoora District Budgam

Vide Notification No. 796 of 2025/RG/LP Dated 12.03.2025 has been declared
as Absolute/Final.

By Order

(Syed Mujtaba Hussain)
Registra Administrati(E/

No: |Sol]l— IR /RGP Dated ©7 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Budgam.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Aamir Ahmad Sheikh, Advocate
T

o

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® kK kK

(NOTIFICATION}

No: &60  of2026/RGILP  Dated ©% .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Asif Ahmad Dar
S/O Gh. Ahmad Dar

R/O Baliharen, Boni-chakal, Tehsil Pattan, District Baramulla

Vide Notification No. 73 of 2023/RG/LP Dated 10.02.2023 has been declared as

Absolute/Final.
e
(Syed Mujtaba Hussain)

Registrar Administration

By Order

No: 1So\9—26 /RGP Dated ©9 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Asif Ahmad Dar, Advocate
...... for information and necessary action.

Registrar'’Administration

5%

o B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % % %

[NOTIFICATION }

No: 84|  of2026/RG/ILP  Dated ©< .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Abdul Hanan Lone
S/O Mohammad Sultan Lone

R/O Darpora Lolab Poranigama,Tehsil Sogam Distirct Kupwara

Vide Notification No. 1832 of 2023/RG/LP Dated 06.09.2023 has been declared

as Absolute/Final.
. w’%
(Syed éujtaba ﬂussam)

Regis%Administration

No: |S02% 34 /RGP  Dated ©2 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for informatict: and
also keeping record of the same.

7. Mr. Abdul Hanan Lone, Advocate
...... for information and necessary action.

ol

Registradr Admini ﬁ'!&ﬁﬂ

/]
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % %k %

{ NOTIFICATION }

No: B L2 of2026/RG/ILP Dated °9 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Aashia Maryam Jaan

D/O Abdul Rashid Mir
R/O Hayihama Bungam, Tehsil& Distt. Kupwara

Vide Notification No. 774 Dated 19.09.2019 has been declared as Absolute/Final.

By Order

oy [>€
(Syed'Mujtaba Hussain)

Registrar Administration
Do

No: L0212 Reip  Dated @7 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Aashia Maryam Jaan, Advocate
...... for information and necessary action.

=
Registfar Administration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K k%

{NOTIFICATION }

No: &€2 of2026/RGILP Dated &9 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

‘Mr. Asif Shair Ali
S/O Ali Mohd Parry
R/0O Yall, Tehsil Kunzer District Baramulla

Vide Notification No. 2288 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.
Yobl e
(Syed Mujtaba Hussain)

Registrar Administration

By Order

No: | L0442 -Co rep  Dated ©7  .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for informatior and
also keeping record of the same.

7. Mr. Asif Shair Ali, Advocate
...... for information and necessary action.

7103

Regis{xar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % k%

LNOTIFICATION J

No: 8¢ of 2026/RG/LP Dated_© 1 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Athar Nisar
D/o Nisar Ahmad Lone
R/o Shah- Pora Payeen (Achoora) Tehsil Gurez, District Bandipora

Vide Notification No. 2902 of 2025/RG/LP Dated 10.09.2025 has been declared
as Absolute/Final.

By Order

0y[>€
(Syed Mujtaba s{sain)

Regivgl: Administration

%
vo: 1SoSI- S8 RGP  Dated ©9 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Bandipora.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploacing on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Athar Nisar, Advocate
...... for information and necessary action.

| @&k’ﬁé‘ U‘{Z% :
Registhmi istration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % k ok %

{NOTIFICATION ]

No: ©6S of2026/RGILP  Dated ©7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Abdul Faik Najar
S/O Shabir Ahmad Najar
R/O Wangan Pora Eidgah, Tehsil Eidgah, District Srinagar

Vide Notification No. 1840 of 2023/RG/LP Dated 06.09.202 has been declared as
Absolute/Final.

By Order

124
(Syed Mujtaba Hussain)

Regis%gn;&dministration

No: (<0 <Cq9- 66 ReiLP  Dated_ ©9 .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abdul Faik Najar, Advocate
for information and necessary action.

Regl gz;gsAdminl tration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ¥ % k%

[ NOTIFICATION J

No: g66 of 2026/RG/LP Dated_ 7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ayaz Ul Mushtaq Bhat
S/O Mushtaq Ahmad Bhat
R/0O Bagoo Rampora, Tehsil Tullmulla, District Ganderbal

Vide Notification No. 999 of 2023/RG/LP Dated 01.06.2023 has been declared as

Absolute/Final.
Nafol e
(Syed“Mujtaba Hussain)

Regiiji;r Administration

By Order

No: 1S 0L F—FY RGP  Dated O _.04.2026

Copy forwarded to the:-

i Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Ganderbal.

CPC e-Courts High Court of J&K and Ladakh, Jammu for upioading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

T: Mr. Ayaz Ul Mushtaq Bhat, Advocate
for information and necessary action.

Regiitgl/ Administration

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k¥ %

(NOTIFICATION }

No: ‘867 of2026/RG/ILP  Dated ©7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Aamir Ahmad
S/O Parvaiz Ahmad
R/O Serch Chowdary Bagh, Tehsil & District Ganderbal

Vide Notification No. 61 of 2023/RG/LP Dated 10.02.2023 has been declared as

Absolute/Final.
ol v
(Syed Mujtaba Hussain)

Registrar Administration

By Order

No: |S0FS 82 ReiP  Dated ©9 .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Ganderbal

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aamir Ahmad, Advocate
for information and necessary action.

Regist¥$ Qj\?;lfinislﬁﬁﬁ'on

a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % k %

[ NOTIFICATION ]

No: 868 of2026/RGILP  Dated 27 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Aafia Hassan
D/O Gh. Hassan Bhat
R/o Krangsoo Tehsil Mattan, Distrcit Anantnag

Vide Notification No. 2896 of 2025/RG/LP Dated 10.09.2025 has been declared
as Absolute/Final.

By Order
wy[>4
(Syed Mujtaba Hussain)
R(egistrar Administration

no: [S082-90,rePp  Dated ST .04.2026

Copy forwarded to the:-
1. Principal District and Sessions Judge, Anantnag.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

v Ms. Aafia Hassan, Advocate
...... for information and necessary action.

>i{
Regls%&r Administration

\/

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* koK ok ok

(NOTIFICATION }

No: _&£9  of 2026/RGILP Dated_©7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Anjuman Ali
D/O Ali Mohammad Khan
R/O Ganowpora Balapora, Tehsil Keegam, District Shopian

Vide Notification No. 2023 of 2025/RG/LP Dated 17.06.2025 has been declared
as Absolute/Final.

By Order

Sy
(Syed Mujtaba Hussain)

Regis?;‘\zll;Administration

no: <091~ 98 ,rep  Dated©7 .04.2026

Copy forwarded to the:-

1. Prindipal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

J. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Shopian.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for inforrmation and
also keeping record of the same.

7 Ms. Anjuman Ali, Advocate
...... for information and necessary action.

b
Regi@ty ai Administration

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K ¥ k%

UIOTIFICATION 1

No: &70 0f2026/RGILP Dated ©7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Asif Ali Rather
S/o Ali Mohd Rather
R/o Sultanpora Tehsil Pattan District Baramulla

Vide Notification No. 3137 of 2025/RG/LP Dated 09.10.2025 has been declared
as Absolute/Final.

By Order

: b
(Syed Mujtaba Hussain)

Regﬁn:n/r Administration

No: 1S099- [06 RGP  Dated_ ©9 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
D CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for inforination and

also keeping record of the same.

y & Mr. Asif Ali Rather, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % ¥ %

[NOTIFICATION J

No: & 7| of 2026/RG/LP Dated__®7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Bazilla Miraj

D/O Miraj Ud Din

R/O Rehmat Nagar Moominabad Near Amandeep Hospital,
Tehsil Central Shalteng, District Srinagar

Vide Notification No. 2297 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.
hbacers
(Syed Mujtaba Hussain)

Registrar Administration

By Order

No: 1S 107 =Y Reip  Dated 87 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
i n

7. Ms. Bazilla Miraj, Advocate
Reg%Zg{r Administration

o

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E

[ NOTIFICATION }

No: &72 of2026/RG/LP Dated 7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Beenish Lateef
D/O Abdul Lateef Wani
R/O Kadi Kadal Jamia Masjid, Tehsil Khanyar, District Srinagar

Vide Notification No. 2027 of 2025/RG/LP Dated 17.06.2025 has been declared

as Absolute/Final.
bl e
(Syed Mujtaba Hussain)
Regi@tﬁl:;Administration

No: | CI11€~22 renp  Dated O .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y Ms. Beenish Lateef, Advocate
...... for information and necessary action.

R(z?'g\t/r Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok %

[ NOTIFICATION }

No: K7 % of 2026/RG/LP Dated_ 7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Bazila Rasheed
D/o Abdul Rasheed Shair

R/o Janglat Mandi Khawaja Mir Ali Mohalla Tehsil &district Anantnag

Vide Notification No. 3042 of 2024/RG/LP Dated 13.12.2024 has been declared

as Absolute/Final.
Hiblocrea
(Syed Mujtaba Hussain)
Regig{?Administration

no: 1S 122 ~30 reip  Dated_ 07 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Bazila Rasheed, Advocate
...... for informaticn and necessary action.

hlea e
Regist Q/C:dmlmstra tion

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

LNOTIFICATION }

No: & 7Y of2026/RG/ILP  Dated ©9 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Darakshan Nisar
D/o Nisar Ahmad Khan

R/o Sarai Payeen, Amira Kadal, Tehsil Srinagar (South) & District Srinagar

Vide Notification No. 2903 of 2025/RG/LP Dated 10.09.2025 has been declared

as Absolute/Final.
(Syed Mujtaba Hussain)

Registrar Administration
i‘r/

By Order

No: 1S 121 -238 meiP  Dated 0% .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Darakshan Nisar, Advocate
...... for information and necessary action.

2

X

Registrar Administration




143

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok k%

[NOTIFICATION}

No: &7S of2026/RG/ILP  Dated © 7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Faizan Jan
S/O Rashid Ahmad Jan
R/O Botshah Mohalla Green Lane Lal Bazar,

Tehsil, Eidgah, District Srinagar

Vide Notification No. 2307 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.
%M’m V22
(Syed Mujtaba Hussain)
Reﬁig;?r Administration

vo: | S 139-Y6 reiwp  Dated © % .04.2026

By Order

Copy forwarded to the:-

y Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mé;@ﬁﬁ‘\‘%

Y Mr. Faizan Jan, Advocate
...... for information and necessary action.
Reii;t/rar ‘Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok ok ok ¥

{NOTIFICATION }

No: & 7€ of 2026/RG/LP Dated o7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Faizan Farooq
S/o Shri Farooq Ahmad Wani
R/o Audsoo, Achabal, Tehsil & District Anantnag

Vide Notification No. 1322 of 2025/RG/LP Dated 09.04.2025 has been declared
as Absolute/Final.

By Order

oY [>e
(Syed Mujtaba Huss[ain)

Reg?i;r Administration

no: 1S 147 €Y reup  pated_° T .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge ‘Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Faizan Farooq, Advocate
...... for information and necessary action.

e

Registra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok %

[NOTIFICATION }

No: & 77 of2026/RGILP  Dated 27 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Ms. Farishta Nagshbandi
D/O Shahnawaz Nagshbandi

R/O Sir Syed Avenue Perrbagh Humhama Near Bridge,
Tehsil & District Budgam

Vide Notification No. 2305 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.
\&@Wﬁ >¢
(Syed Mujtaba Hussain)

Registrar Administration

W

No: S 1SS ~2 RGP Dated_ 0% .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Ms. Farishta Nagshbandi, Advocate .
for information and necessary action.

)/'6
Reg@q/i léat Admingstr tion

ghe
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

[ NOTIFICATION }

No: 28 of 2026/RG/LP Dated_°7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Faheem Ferdous
S/O Fersous Atta Mohammad
R/O Bemina HIG Colony Lane No.5, Tehsil & District Srinagar

Vide Notification No. 875 of 2024/RG/LP Dated 30.05.2024 has been declared as
Absolute/Final.

By Order

(N6
(Syed Mujtaba HussLin)

Regist{ér/Administration

No: 1S 162 —20 reip  Dated  °7 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Faheem Ferdous, Advocate

foble e

l%zgis/ra dministration

N

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k k%

(NOTIFICATION ]

No: &79 of2026/RG/ILP Dated 27 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Gazanfar
D/O Farooq Ahmad Shah
R/O Gangbugh, Lolab Tehsil Sogam Lolab, District Kupwara

Vide Notification No. 2308 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.
\éﬁﬁ;ﬂﬁ/ﬁaﬁf%
(Syed Mjtaba Hussain)
Reg'isC;ar/Administration

No: |E1F] =78 ,renp  Dated_ 09 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

B: CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
...... for information and necessary action.

also keeping record of the same.
g )/é

the official website.
7. Ms. Gazanfar, Advocate
R@ra Administration




148

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % '

[NOTIFICATION }

No: g o of 2026/RG/LP Dated_ 7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Humeera Salam
D/O Abdul Salam Khan
R/O Kanimazar, Nawa Kadal, Srinagar

Vide Notification No. 824 Dated 16.08.2017 has been declared as Absolute/Final.

W/% [o4] >%
(Syed Mujtaba Hussain)
Re@fnr Administration

No: |S179-8¢ mewp  Dated 01 04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

b CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Humeera Salam, Advocate
...... for information and necessary action.

\@@@/@qﬂ]%
Registrar Administration

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK Kk

(NOTIFICATION J

No: g g | of 2026/RG/LP Dated_09 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Ms. Hazifa Rafiq
D/o Mohd Rafiq Khan

R/0 Khumani Chowk Bemina Hyderia colony Sector-10 Tehsil & District
Budgam

Vide Notification No. 812 of 2025/RG/LP Dated 12.03.2025 has been declared as

Absolute/Final.
e
(Sye ujtaba Hussain)

Registrz;&dministration

By Order

vo: 1S [8F-9Y renp  Dated 07 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

(8 Ms. Hazifa Rafiq, Advocate
for information and necessary action.

Registrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

{NOTIFICATION }

No: g gﬁ of 2026/RG/LP Dated__®7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ishrat Nabi
D/O Ghulam Nabi Mir
R/o Aishmugam Maday Mohalla Tehsil Pahalgam District Anantnag

Vide Notification No. 2268 of 2023/RG/LP Dated 30.09.2023 has been declared

as Absolute/Final.
W’SE (We
(Syed Mujtaba Hussain)
Regisé;&dministration

no: [S]98 202 renp  Dated_ ©7 04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

p Ms. Ishrat Nabi, Advocate
...... for information and necessary action.

Rev’lst/ Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

[NOTIFICATION}

No: 8&3 of 2026/RG/LP Dated_07 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Iqra Ali
D/O Ali Mohammad Dar

R/O Pohrupeth Peer Khan Abad Tehsil Langate, District Kupwara

Vide Notification No. 2667 of 2025/RG/LP Dated 22.08.2025 has been declared

as Absolute/Final.
(Syed Mujtaba Hussain)

Rethrar Administration

=

No: 1$262 - lo RGP  Dated_ 09 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kupwara.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4. President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Igra Ali, Advocate
...... for information and necessary action.

|>6
Reéirar Administration




152

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok k%

{NOTIFICATION J

No: 8 &Y of2026/RGILP  Dated °% .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Irfan Ahmad Dar
S/o0 Mohd Yousuf Dar

R/o Soznipora Tehsil Khansahib District Budgam

Vide Notification No. 814 of 2025/RG/LP Dated 12.03.2025 has been declared as

Absolute/Final.
Wﬁf@l%
(Syed taba Hussain)
Rewr Administration

vo: 1S 211-1E renp Dpatea 27 .04.2026

By Order

Copy forwarded to the:-

ik Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

%) Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
ke

T Mr. Irfan Ahmad Dar, Advocate
...... for information and necessary action.
Rﬁj Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% ok ok

[ NOTIFICATION }

No: &7 (? 5/ of 2026/RG/LP Dated 27 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ishfaq Yaseen
S/O Mohammad Yaseen Bhat
R/O Manzgam Brein Tehsil Khanyar District Srinagar

Vide Notification No. 2835 of 2023/RG/LP Dated 27.12.2023 has been declared
as Absolute/Final.

By Order

oY%
(Syed Mujtaba Hussain)
Registrar Administration

Y=

No: [S219-28Renp Dated ©7 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ishfaq Yaseen, Advocate
...... for information and necessary action.

. Wﬁ@l%
Registrar Administration

&




154

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* koK k%

[NOTIFICATION }

No: O 0 of2026/RGILP  Dated 07 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ifra Jan
D/O Showkat Ali

R/O H.No.11, Chinar Colony, Chandpora Harwan-Shalimar Road,
Tehsil Nishat, District Srinagar.

Vide Notification No. 126 of 2023/RG/LP Dated 10.02.2023 has been declared as

Absolute/Final.
(Syed Mujtaba Hussain)

Registrar Administration

No: | <997 34 renp Dated_ 07 .04.2026

By Order

Copy forwarded to the:-

il Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Ifra Jan, Advocate

...... for information and necessary action.
il e
Reé,i:; Administration

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % k%

{NOTIFICATION J

No: 8 8F of2026/RGILP  Dated °7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Irfan Ahmad Bhat
S/O Ab. Hamid Bhat

R/O Hathbura, Tehsil Tullmulla, District Ganderbal

Vide Notification No. 123 of 2023/RG/LP Dated 10.02.2023 has been declared as
Absolute/Final.

By Order

b4
(Syed Mujtaba Hussain)
Rgﬁjtrar Administration

No: <2259 /mrenp Dated_O7 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Irfan Ahmad Bhat, Advocate
...... for information and necessary action.

)/6
Re@t/rarlAdminist[;a ion

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok K ok

[NOTIFICATION}

No: &8¢ of2026/RGILP  Dated ©7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Iqra Lateef
D/O Mohammad Lateef
R/O Gorsi Mohallah, Burihalan Haripora, Tehsil & District Shopian

Vide Notification No. 3943 of 2025/RG/LP Dated 31.12.2025 has been declared
as Absolute/Final.

By Order

o6 \4|>¢
(Syed Mujtaba Hussain)
Rﬁis/trar Administration

no: | S 2Y43-%0 /RGP  Dated 89 04.2026

Copy forwarded to the:-

9. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Shopian.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Iqra Lateef, Advocate
for information and necessary action.

Vloha e
Reﬁ/ra Administration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

{NOTIFICATION }

No: €7 of2026/RGILP  Dated °7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Kamal Jeet Singh

S/O S. Manjeet Singh
R/O Dharamgund Tral Tehsil Aripal District Pulwama

Vide Notification No. 3055 of 2024/RG/LP Dated 13.12.2024 has been declared
as Absolute/Final.

By Order

o[>
(Syed Mujtaba Hussain)
Registrar Administration

(4

No: [E2<1-<L renp  Dated_ 07 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Kamal Jeet Singh, Advocate
...... for information and necessary action.

o

Registra Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

(NOTIFICATION J

No: & 90 of2026/RGILP  Dated 27 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Khushboo Zahoor Mir

D/o Zahoor Ahmad Mir
R/o Kraltang, Tehsil Sopore, District Baramulla

Vide Notification No. 2319 of 2024/RG/LP Dated 11.09.2024 has been declared
as Absolute/Final.

By Order

w>e
(Syed Mujtaba Hussain)

RegWAdministration

No: 1 £ 2239~ 68 raiP  Dated ©7 _04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Khushboo Zahoor, Advocate
for information and necessary action.

\
Registrqf"( dminis ?gtion

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % k%

[ NOTIFICATION }

No: O7) of2026/RGILP  Dated 27 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Muntazir Reyaz
D/O Reyaz Ahmad Bhat
R/O Sundoo, Tehsil & District Anantnag

Vide Notification No. 2044 of 2025/RG/LP Dated 18.06.2025 has been declared
as Absolute/Final.

By Order
W{%
(Syed Mujtaba Hussain)
Regiu/ar Administration

No: 1S 264 ~7Y% reiwp  Dated_ ° 7 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mo

7.  Ms. Muntazir Reyaz, Advocate
Regis‘jf/l' dministration

s

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K k k%

[NOTIFICATION}

No: 87;\? of 2026/RG/LP Dated_ ©7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohd Younus Ganie
S/o Abdul Rashid Ganie
R/0 Zewan Tehsil Pantha Chowk District Srinagar

Vide Notification No. 15 of 2025/RG/LP Dated 08.01.2025 has been declared as
Absolute/Final.

By Order

o424
(Syed Mujtaba Hussain)
Reé;ftrar Administration

re

No: [£22S -~ &2 penp  Dated_©7 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3x Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Srinagar.

i CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Younus Ganie, Advocate
for information and necessary action.

?é
R%é;rtgag@%dminisgratmn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok ok ok ok

[NOTIFICATION }

No: 8 72 of 2026/RG/LP Dated__ 27 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohammad Navaid Khan
S/0O Bashir Ahmad Khan

R/O Dever Anderbug Lolab Tehsil Sogam District Kupwara

Vide Notification No. 2567 of 2024/RG/LP Dated 23.10.2024 has been declared

Re%st/rar Administration

By Order

No: [g 2 C?_g/ ?0 /RG/LP Dated &7 .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohammad Navaid Khan, Advocate
...... for information and necessary action.

b
Reg‘Ztr dministration

B

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % ok k

[NOTIFICATION}

No: 7Y  of2026/RG/ILP  Dated ©7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mamoon ul Hassan Jeelani
S/o Asif Hussain Jeelani
R/o Brakpora Tehsil & District Anantnag

Vide Notification No. 3059 of 2024/RG/LP Dated 13.12.2024 has been declared

as Absolute/Final.
Vil
(Syed Mujtaba Hussain)

Registrar Administration

By Order

No: 1£391- 98 RGP  Dated_©7 .04.2026

Copy forwarded to the:-

4 Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mamoon ul Hassan Jeelani, Advocate
for information and necessary action.

......

g
R{ﬁrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ¥

{NOTIFICATION}

No: 69C o0f2026/RGILP  Dated ©% .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mudasir Ali Ashwar
S/O Ali Mohd Ashwar
R/O Thajiwara, Tehsil Bihbehara, District Anantnag

Vide Notification No. 1095 of 2023/RG/LP Dated 02.06.2023 has been declared
as Absolute/Final.

By Order

oY[>e
(Syed Mujtaba Hussain)
Registrar Administration

No: |S$299-26€ jreiP  Dated 07 .04.2026

Copy forwarded to the:-

iz Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
i

7. Mr. Mudasir Ali Ashwar, Advocate
Rﬁzgﬁtrar Administration

o

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ¥k ok

(NOTIFICATION }

No: 6796 of2026/RGILP  Dated @7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Najeeb Ul Rahman
S/O Ab. Rahman Wagay
R/O Pati Akhran, Tehsil Devsar, District Kulgam

Vide Notification No. 2061 of 2025/RG/LP Dated 18.06.2025 has been declared
as Absolute/Final.

By Order

\X%\%

(Syed Mujtaba Hussain)
Registrar Administration

v

No: [S307F ~ 1Y Reip  Dated_O7 .04.2026

Copy forwarded to the:-

i - Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kulgam.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for inforrmation and
also keeping record of the same.

7. Mr. Najeeb Ul Rahman, Advocate .
for information and necessary action.

Vb
Rlegﬁtra Administration



165

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % k%

[NOTIFICATION}

No: 89% of 2026/RG/LP Dated o7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mir Moin Ul Islam
S/o Iftikhar Ahmed Mir
R/o Mir Pora Chareel Tehsil Banihal, District Ramban

Vide Notification No. 2915 of 2025/RG/LP Dated 11.09.2025 has been declared
as Absolute/Final.

By Order

MRS e

(Syed Mujtaba Hussain)
Reg'?trar Administration

No: 1S 3IS —22/menP  Dated_ © 1 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
for information and necessary action.

8. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
also keeping record of the same.
7. Mr. Mir Moin Ul Islam, Advocate
ke
Re%gi/str r{Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok ok ok ok

[NOTIFICATlONJ

No: & 99 of2026/RGILP  Dated ©9 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Muneer Ahmad Akhoon
S/o0 Ghulam Ahmad Akhoon
R/o Wathpara, Pandrethan Tehsil Pantha Chowk District Srinagar

Vide Notification No. 3593 of 2025/RG/LP Dated 14.11.2025 has been declared
as Absolute/Final.

By Order

WM%

(Syed Mujtaba Hussain)
Re%rar Administration

No: /<2392 -30 /RGP  Dated_©7 .04.2026

Copy forwarded to the:-

i Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Muneer Ahmad Akhoon, Advocate
...... for information and necessary action.

M%
R%g/istra Administration

»
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % k%

{NOTIFICATION }

No: d 99 __of 2026/RGILP Dated__©7.04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Malik Zainab
D/o Mohd Shafi Malik

R/o Khacharpora Baghat (Jehangir colony- Ext),
Tehsil Chanapora Natipora, District Srinagar

Vide Notification No. 2909 of 2025/RG/LP Dated 11.09.2025 has been declared
as Absolute/Final.

By Order

“Mé
(Syed Mujtaba Hussain)
Rewﬁ;trar Administration

No: 1$223|-23& jreip  Dated__© 9 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Malik Zainab, Advocate
...... for information and necessary action.

ReTis;' r Administration

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k k%

[NOTIFICATION }

No: 7 3/ —of2026/RG/LP  Dated & 6 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mir Mohsin Abbas
S/0O Nasir Ali Mir
R/O Mir Mohalla Balhama Tehsil Pantha-Chowk District Srinagar

Vide Notification No3950 of 2025/RG/LP Dated 31.12.2025 has been declared as

Absolute/Final.
By Order ‘
(Sye jtaba Hussain)
Reiié;t/rar Administration
No: |376]— B8 —/RG/LP  Dated ©b — .04.2026
Copy forwarded to the:-
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Srinagar.

5: CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. ~

F £ Mr. Mir Mohsin Abbas, Advocate
...... for information and necessary action.

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

{ NOTIFICATION J

No: 90| of2026/RG/ILP Dated °7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Nighat Rashid
D/O Abdul Rashid Rather
R/0O Hardushoora, Gubar Mohalla Tehsil Kunzer District Baramulla

Vide Notification No. 2563 of 2023/RG/LP Dated 09.11.2023 has been declared
as Absolute/Final.

By Order

Misfhs o
(Syed Mujtaba Hussain)
Regis? Administration

No: 1S3Y % -SYrenp Dated_ 27 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y (8 Ms. Nighat Rashid, Advocate
...... for information and necessary action.

: *@%@/ﬁﬁm
Regisﬁ%/ dministration

on e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok k¥

[NOTIFICATION]

No: 102 of 2026/RG/LP Dated_®7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Nadiya Ayaz

D/O Mohammad Ayaz Teli
R/O Wayil Teli Mohalla, Tehsil & District Ganderbal

Vide Notification No. 626/2022 Dated 27.05.2022 has been declared as
Absolute/Final.

By Order

(Syed Mujtaba Hussain)

Re%if'ar Administration

No: | S 235-42/ReiPp  Dated_®7 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

e Ms. Nadiya Ayaz, Advocate

o

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® k% kK

[NOTIFICATION }

No: 163  of2026/RG/ILP Dated °97 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Nahin Manzoor
S/O Manzoor Hussain
R/O Lal Mandi Wazir Bagh, Tehsil & District Srinagar

Vide Notification No. 2351 of 2025/RG/LP Dated 19.07.2025 has been declared
as Absolute/Final.

By Order

W” i [

(Syed Mujtaba Hussain)

Reist/rar Administration

No: 1S2£3-20 jre/LP  Dated_ © 7 .04.2026

Copy forwarded to the:-

1) Principal District and Sessions Judge, Srinagar.

2, Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Nahin Manzoor, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok ok ok ok

{NOTIFICATION }

No: 764 of2026/RG/ILP Dated @9 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Nuzhat Nabi
D/o Ghulam Nabi Najar
R/0 Wajhama Handwara Tehsil Kralgund District Kupwara

Vide Notification No. 3067 of 2024/RG/LP Dated 13.12.2024 has been declared

as Absolute/Final.
Wm
(Syed Mujtaba Hussain)

Registrar Administration

By Order

No: 1S372]|~28/ReiLp Dated_©7 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Nuzhat Nabi, Advocate
for information and necessary action.

Wﬂ?‘ﬂ%
Regis ‘Administration

1%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k%

[NOTIFICATIONJ

No: (29 of 2026/RG/LP Dated_°7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Owais Tawseed Mir
S/O Shabir Amhad Mir

R/O Janwara, Sopore Tehsil Dangerpora District Baramulla

Vide Notification No. 1826 of 2023/RG/LP Dated 06.09.2023 has been declared

as Absolute/Final.
“M\w.
(Syed Mujtaba Hussain)
Rgfsptrar Administration

No: 1$2379-KE Reip  Dated_ 07 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

&

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
WAW&\%

7. Mr. Owais Tawseed Mir, Advocate
...... for information and necessary action.
Re%s;r dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok k%

{NOTIFICATIONJ

No: 764  of2026/RG/ILP Dated 27 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ruheel Maqgbool
S/o0 Mohd Magbool Shah
R/o Donipawa Shah Mohalla Tehsil & District Anantnag

Vide Notification No. 837 of 2025/RG/LP Dated 13.03.2025 has been declared as

; W

Registrar Administration

By Order

No: 1S2&8F-TYreip Dated 07 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

N

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

78 Mr. Ruheel Magbool, Advocate
...... for information and necessary action.

Ml
Reiﬂ , dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % % k %

[NOTIFICATION}

No: 9067 of2026/RG/ILP Dated ©7.04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Reet Kaur Sudan
D/o Lt. Saranpal Singh

R/o 288, Ext,1. Lane 3, Adarsh Enclave Trikuta Nagar Tehsil Bahu District
Jammu

Vide Notification No. 1573 of 2025/RG/LP Dated 16.05.2025 has been declared

Registrar Administration

A%
No: [S39< ~Y62/RenP  Dated ©9 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Jammu.
9. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Reet Kaur Sudan, Advocate
...... for information and necessary action.

Re&i;tra£ Adminijtrgtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok %

{NOTIFICATION }

No: 70d  of2026/RGILP  Dated_O7 .04.2026 |

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Rabiya Yousuf

D/O Mohammad Yousuf Malik
R/O Ganowpora Arshi, Tehsil & District Shopian

Vide Notification No. 2359 of 2025/RG/LP Dated 19.07.2025 has been declared
as Absolute/Final.

By Order

oy >¢
(Syed Mujtaba Hussain)
Rﬁis/trar Administration

No: [SY402~ 6 /RGP  Dated_ O 7 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Shopian.

9. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Rabiya Yousuf, Advocate
for information and necessary action.

Wﬁﬁﬂl%
Re& r Administration

»
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok K

[NOTIFICATION}

No: 1o 7 of 2026/RG/LP Dated__27 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Rizwana Javeed
D/O Javeed Ahmad Mir
R/O Gulgam Muqdam Mohalla, Tehsil & District Kupwara

Vide Notification No. 2364 of 2025/RG/LP Dated19.07.2025 has been declared

as Absolute/Final.
(S ed u'taba ussain)

Reﬂs{trar Administration

By Order

No: 1S~ 18 /renp Dated 27 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kupwara.

2, Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

9. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Rizwana Javeed, Advocate
for information and necessary action.

Re{&r Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% sk ok ok %

[NOTIFICATION}

No: 710 of2026/RG/ILP Dated °7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Shahid Ahmad Syed Bukhari
S/O Bashir Ahmad Syed Bukhari

R/O Peer Mohalla Gund, Dalwash, Tehsil Kawarhama, District Baramulla

Vide Notification No. 278 of 2023/RG/LP Dated 14.02.2023 has been declared

as Absolute/Final.
Wﬂ(ﬂ[%
(Syed Mujtaba Hussain)
Regiﬁrﬁ Administration

No: ISY19-2€ renp  Dated OF .04.2026

By Order

Copy forwarded to the:-

i Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uplcading on

the official website. :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

7. Mr. Shahid Ahmad Syed Bukhari, Advocate
Re%s( dministration

=

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ¥ % k%

[NOTIFICATION }

No: 9l  of2026/RGILP Dated 09 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Suhaira Farooq
D/o Shri Farooq Ahmad Sheikh
R/o Mulfaq Hazratbal,Tehsil North District Srinagar

Vide Notification No. 1339 of 2025/RG/LP Dated 09.04.2025 has been declared

as Absolute/Final.
(Syed Mujtaba Hussain)

Reg('us:(rar Administration

By Order

No: ’(‘1 9% ~3Y4/RG/LP  Dated__© 9 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

£ Ms. Suhaira Farooq, Advocate
for information and necessary action.

Vilths-eroe
Re%f(tra Administration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * % K k%

[NOTIFICATIONJ

No: 1/2 of2026/RGILP Dated @7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Suhail Yaseen Mir

S/o0 Mohammad Yaseen Mir
R/o Achagoza Bamnoo Mir Mohalla Tehsil Rajpora District Pulwama

Vide Notification No. 3081 of 2024/RG/LP Dated 13.12.2024 has been declared
as Absolute/Final.

By Order

[
(Syed Mujtaba Hussain)

Re%}/s‘t/rar Administration

No: |SY2< %2 Renp  Dated_OF .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

D, CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

f & Mr. Suhail Yaseen Mir, Advocate
for information and necessary action.

%
Reg{z;ra& Qdminisiration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok X

[ NOTIFICATION }

No: 912  0f2026/RG/ILP  Dated 6 7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sufiya Mushtaq
D/O Mushtaq Ahmad Lone
R/O Ushkara, Umer Colony, Tehsil & District Baramulla

Vide Notification No. 770 Dated 30.12.2020 has been declared as Absolute/Final.

By Order
oy>6

(Syed Mujtaba Hussain)
Reg'v;rar Administration

No: [S4U2 -~ Sopewp  Dated_ 27 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

B. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sufiya Mushtaq, Advocate
...... for information and necessary action.

T
Regis&%ﬁon

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

[NOTIFICATION J

No: [Y  of 2026/RGILP Dated of .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sahiba Mushtaq

D/O Mushtaq Ahmad Rather

R/0O Kadlabal Mir Mohalla Nr. Mir Masjid,
Tehsil Pampore, District Pulwama

Vide Notification No. 2371 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.
\J\W[%
(Syed Miijtaba Hussain)

Registrar Administration

By Order

No: |SY < |- 4RGP  Dated © T .04.2026

Copy forwarded to the:-

il Principal District and Sessions Judge, Pulwama.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for upioading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Sahiba Mushtaq, Advocate
for information and necessary action.

\bﬁ@—ﬁiﬁ 4
Reg‘gi;a/Admin stration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % k%

[NOTIFICATION }

No: 91S  of2026/RG/ILP Dated ©7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Syed Soobia
D/O Syed Rafiq Peerzada
R/0O Konan Baba Gund Tehsil & District Bandipora

Vide Notification No. 2490 of 2024/RG/LP Dated 04.10.2024 has been declared

as Absolute/Final.
(Syed Mujtaba Hussain)

Registrar Administration

By Order

No: 1SUS9-6LRenp Dated_ 09 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

o

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

4 Ms. Syed Soobia, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k %

[ NOTIFICATION 1

No: A (€ of2026/RG/ILP Dated ©7.04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Shahid Ashraf
S/o Shri Mohammad Ashraf Wani
R/o Wani Hama, Tehsil & District Anantnag

Vide Notification No. 1337 of 2025/RG/LP Dated 09.04.2025 has been declared

Reiﬁ'ar Administration

By Order

No: 1S Y &2 TYReiP Dated ©9 .04.2026

Copy forwarded to the:-
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.

=7 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Shahid Ashraf, Advocate
...... for information and necessary action.

%@ﬁ/@w [%
Riristra dministration

n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k%

[ NOTIFICATION }

No: 9!F of2026/RG/ILP Dated 09 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Shahnawaz Mohmmad Teeli

S/O Gulam Mohmmad Teeli
R/O Batpora, Teeli Mohalla, Tehsil Wakura, District Ganderbal

Vide Notification No. 323 of 2023/RG/LP Dated 14.02.2023 has been declared as
Absolute/Final.

By Order

A
(Syed Mujtaba Hussain)
Regit@;ar Administration

No: 18Y2S-R2meP Dated 07 .04.2026

Copy forwarded to the:-

e Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Ganderbal.

9 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y et Mr. Shahnawaz Mohmmad Teeli, Advocate
...... for information and necessary action.

W/nﬂ?‘l\%
Registrr' Administration
k-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k%

[NOTIFICATION J

No: 91 of 2026/RGILP Dated__ 27 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Sadaf Amin

D/O Mohd Amin Zargar
R/O Naibasti Aishmuqam, Tehsil Pahalgam, District Anantnag

Vide Notification No. 314 of 2023/RG/LP Dated 14.02.2023 has been declared as
Absolute/Final.

By Order
w{%
(Syed Mujtaba Hussain)
Registrar Administration
(
vo: |[SY&3- 90 RGP  Dated_ © 9 .04.2026
Copy forwarded to the:-
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y Ms. Sadaf Amin, Advocate
...... for information and necessary action.

; Ty
Reg;it/ Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok k ok ok

{NOTIFICATION }

No: 9019 of2026/RG/ILP Dated ©7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sheikh Yamina
D/o Sheikh Farooq Mohammad
R/0 90 Feet Road Anoor Colony Illahi Bagh Tehsil & District Srinagar

Vide Notification No. 25 of 2025/RG/LP Dated 08.01.2025 has been declared as
Absolute/Final.
By Order
oY >¢

(Syed Mujtaba Hussain)
Registrar Administration

vo: 1SYQ[-98 renp Dated ®9 .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

l . . &

7. Ms. Sheikh Yamina, Advocate
...... for information and necessary action.
Regsi}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ok ok

[ NOTIFICATION }

No: 950 of2026/RG/ILP Dated 7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shehriyar Mushtaq
D/O Mushtaq Ahmad Mir
R/O Shah-i-Hamdan Colony, Krangsoo, Tehsil & District Anantnag

Vide Notification No. 2573 of 2023/RG/LP Dated 09.11.2023 has been declared
as Absolute/Final.

By Order

o[>
(Syed Mujtaba Hussain)

Regi\;?‘ Administration

No: 1$499 -S04 /ReiP  Dated_ 01 .04.2026

Copy forwarded to the:-

3 s Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

¢ 2 Ms. Shehriyar Mushtaq, Advocate
...... for information and necessary action.

\@@/mﬂw
Re%i? Administration

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % %k %

{NOTIFICATION }

No: 920 of2026/RG/ILP Dated 7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shaista Akbar
D/O Muhammad Akbar Nazroo
R/O Aram Mohalla Tehsil Pattan, District Baramulla

Vide Notification No. 2705 of 2025/RG/LP Dated 22.08.2025 has been declared

as Absolute/Final.
W%@xb
(Syed Mujtaba Hussain)
RW!‘ Administration

No: 1SS0 Y reip  Dated_ 27 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uplcading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

v i Ms. Shaista Akbar, Advocate
for information and necessary action.

|
i
Regi(ir( dministration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k %

[NOTIFICATlON }

No: _ 722 of 2026/RGILP Dated__© 71.04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Tanveer Ahmed Pedhar
S/O Gul Mohd Pedhar

R/O Dhanmasta Neel Tehsil Ukhral, District Ramban

Vide Notification No. 2714 of 2025/RG/LP Dated 22.08.2025 has been declared
as Absolute/Final.

By Order

My 6t v |>%
(Syed Mujtaba Hussain)

R@trar Administration

No: |SS)1S-9> /RGP  Dated__09 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

D, CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tanveer Ahmed Pedhar, Advocate
...... for information and necessary action.

Rq;;ﬁrar dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k k%

{NOTIFICATION}

No: 123 of 2026/RG/LP Dated_ 2 7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Tanveer Hussain Wani
S/O Nazir Ahmad Wani

R/O Mullashulla Wani Mohalla Tehsil Beerwah District Budgam

Vide Notification No. 533 of 2021/RG/LP Dated 08.06.2021 has been declared as
Absolute/Final.

By Order

\v\}” w[w

(Syed Mujtaba Hussain)

lﬁgis}ar Administration

No: lgg 23 — 20 /RGP Dated @9 _.04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Budgam.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
|
.va/é
istr dministration

y 6 Mr. Tanveer Hussain Wani, Advocate
...... for information and necessary action.
B

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % k%

[NOTIFICATION }

No: _ 124  of 2026/RGILP Dated__® 7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ubaid Majeed
S/O Ab Majeed Mir
R/O Rakhi Gundmancher Tehsil Sogam District Kupwara

Vide Notification No. 2599 of 2024/RG/LP Dated 24.10.2024 has been declared
as Absolute/Final.

By Order

\ulgha e
(Syed Mujtaba Hussain)
Re$ar Administration

No: | S<3|~3C0/ReLP  Dated  ©9 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kupwara.

5, CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 3 Mr. Ubaid Majeed, Advocate
for inforration and necessary action.

L%
Re@ ar Administration

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* ok ok ok ok ‘

(NOTIFICATION} ‘

No: 925 0of2026/RG/LP Dated ©9.04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Uzma Yousuf
D/O Mohammad Yousuf Ahangar
R/O Chanapora, Nowshera, Tehsil Eidgah & District Sriangar

Vide Notification No. 2282 of 2023/RG/LP dated 30.09.2023 has been declared

as Absolute/Final.
(Syed Mujtaba Hussain)

Registrar Administration

V

No: 1S S39~ Y€ /re/P  Dated 09 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Uzma Yousuf, Advocate
...... for information and necessary action.

MM
R@Btra Administration

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EIE T

[ NOTIFICATION }

No: __ 746 of 2026/RG/LP Dated__®7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Urphee Jan
D/O Jahangeer Ahmad Naik
R/O Chimmer Noorabad Tehsil, DH Pora, District Kulgam

Vide Notification No. 1189 of 2024/RG/LP Dated 23.07.2024 has been declared

as Absolute/Final.
b |4
(Syed Mujtaba Hussain)

Re%'sﬁar Administration

By Order

No: | S <Y —<YreLP Dated ©% .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Hofihs- e

7. Ms. Urphee Jan, Advocate
...... for information and necessary action.
{Vg'stra Administration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% sk 3k %k ok

{ NOTIFICATION }

No: 127 of 2026/RG/LP Dated_27 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ubaid Mufeed Wani
S/O Mufeed Ahmad Wani
R/O Namblabal, Tehsil Pampore, District Pulwama

Vide Notification No. 2392 of 2025/RG/LP Dated 22.07.2025 has been declared

‘as Absolute/Final.
%@[&/ A |76
(Syed Mujtaba Hussain)

Registrar Administration

s

No: ,S/ g 5/ S/ = é < /RG/LP Dated__° 1 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ubaid Mufeed Wani, Advocate
...... for information and necessary action.

Vuhe i
Registraf’ Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k k%

[ NOTIFICATION }

No: a2 €& of 2026/RG/LP Dated ®7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Ubaid Nazir Mir

S/0O Sh. Nazir Ahmad Mir
R/0O H.No. 5, Lane-D, Fair Bank’s Colony, RawalporaTehsil

Chanapora/Natipora District Srinagar

Vide Notification No. 2068 of 2023/RG/LP Dated 13.09.2023 has been declared

as Absolute/Final.
\/\Ww
(Syed M1jtaba Hussain)

Registrar Administration

v

vo: |$<62~70,RG1P Dated 69 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
ol e
str dministratio

o

7. Mr. Ubaid Nazir Mir, Advocate
...... for information and necessary action.

T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % k

{ NOTIFICATION J

No: 129  of2026/RG/LP Dated ®7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Zahid Maqbool
S/O Mohd Magqgbool Naik
R/O Babapora, Zainapora Tehsil Zainapora District Shopian

Vide Notification No. 1263 of 2023/RG/LP Dated 06.06.2023 has been declared
as Absolute/Final.

By Order

(e
(Syed Mujtaba Hussain)

Registrar Administration

No: | S < ~F&renp  Dated_© 1 .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Shopian.
2 Secretary, Bar Council of India, New Delhi.
2 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Shopian.
9. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7s Mr. Zahid Magbool, Advocate
...... for information and necessary action.

Vol e e
Reg/i\it/ ' Administration

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

(NOTIFlCATION }

No: 930  of2026/RG/ILP Dated °7 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Zulekha
D/O Mohd Muzaffar
R/O 159 Rose Lane Colony, Chanapora, Tehsil & District Srinagar

Vide Notification No. 129 of 2024/RG/LP Dated 20.02.2024 has been declared as

Absolute/Final.
W
(Syed Mujtaba Hussain)
R@g?l'ar Administration

No: |SS79-86 Reip  Dated © 9 .04.2026

By Order

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

I Ms. Zulekha, Advocate
...... for information and necessary action.

Y
Regist Administra

P’L

ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok ok

{NOTIFICATION ]

No: O3 { of2026/RGILP  Dated o 9 .04.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Zia Sultan
S/O Mohd Sultan Bhat
R/O Rawathpora Batwina, Tehsil Wakura, District Ganderbal

Vide Notification No. 2723 of 2025/RG/LP Dated 14.08.2025 has been declared
as Absolute/Final.

By Order

o b
(Syed Mujtaba Hussain)
Registrar Administration

%8

No: lgg g’%é@,g-/RG/LP pated @ 9 .04.2026

Copy forwarded to the:-

i % Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Ganderbal.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Zia Sultan, Advocate
for information and necessary action.

Nl
R&ig/ist ‘Administration

B



